State Level Environment Impact Assessment Authority Karnataka
(Constituted by the MoEF, Government of India under section 3(3) of E(P) Act, 1986)

No. SETAA 44 EAA 2023 Date: 29.05.2023

To,
The Registrar,

National Green Tribunal, Southern Zone,
Kalas Mahal, Chennai - 600 005.

Respected Sir,

Sub:- Submission of Final Report as per order dated 25.11.2021 of
Hon'ble National Green Tribunal (SZ) in the O.A No 228 OF
2021 (SZ) filed by Sri. J. Jagan Kumar V/s SEIAA, Karnataka
and Others- reg

L

This has reference to the order dated 25.11.2021 of the Hon'ble National Green
Tribunal (SZ) in the O.A. No 228 of 2021 filed by Sri. J. Jagan Kumar V/s SEIAA,
Karnataka and Others wherein Hon'ble Tribunal have constituted a Joint Committee
with SEIAA, Karnataka as Nodal Agency to inspect the area in question and file report.

Accordingly, interim report was filed on 18.02.2023 after inspecting the site by the
Joint committee on 16.02.2023. After obtaining survey reports from Assistant
Commissioner, Bangalore North Subdivision and inputs of Additional Director Town
Planning, BBMP on the Joint Committee meeting 26.05.2023, the final report of the Joint
Committee is submitted for the kind lordship.

%% S

(Sri. Suhas H.S)
Scientific Officer Grade-1,
SEIAA, Karnataka.

Submitted : Joint Committee interim report is attached for kind reference.
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FINAL REPORT OF THE JOINT COMMITTEE IN O.A. No 228 of 2021 AS
PER ORDER DATED 25.11.2021 OF HON'BLE NATIONAL GREEN
TRIBUNAL (SOUTHERN ZONE), CHENNALI.

l. PREAMBLE

In the Original Application No. 228 of 2021 filed by Shri. Jagan Kumar J. Vs
State Environment Impact Assessment Authority (SEIAA), Karnataka and others, the
Hon’ble National Green Tribunal (NGT), Chennai issued an Order on 25.11.2021 with

the following directions:

“ 8. In order to ascertain the genuineness of the allegations made in the application,
we feel it appropriate to appoint a Joint Committee consisting of (1) Deputy
Commissioner/District Collector of the concerned area, (2) a Senior Officer from State
Level Environment Impact Assessment Authority, Karnataka (SEIAA-Karnataka) (3) a
Senior Officer from Bruhat Bengaluru Mahanagara Palike (BBMP) and (4) a Senior
Officer from the Karnataka State Pollution Control Board (Karnataka SPCB) to
inspect the area in question and submit a factual as well as action taken report, if
there is any violation found.

9. The committee is directed to ascertain as to:

i)  Whether there was any violation of Environmental Clearance (EC)/consent
conditions in carrying out the project.

i)  Whether there is any water body situated abutting the Survey No. 159 of that
village, as alleged.

iii)  Even if it is not existing on land, whether such a water body was mentioned
in the Revenue records during original survey maps or present survey
maps.

iv)  Whether the project proponent had provided necessary buffer zone from the
water body as has been observed by the National Green Tribunal in

(Forward Foundation Vs State of Karnataka) case approved with



modification in (Mantri Techzone Private Limited Vs. Foundation (2019)18
SCC 494), Forward Foundation (2019) 18 SCC 494.

v)  Whether the 3rd respondent had encroached in the buffer zone and made any

construction and if so, what is the nature of action taken,

vi) If there is any damage caused to the water body, what is the nature of

remediation measures to be taken for restoring the water body to its

original position and also to assess the damage caused to the environment

and the environmental compensation to be recovered from the violators?

vii)

If the buffer zone is not fixed, the authorities are directed to survey the area

and fixed the buffer zone as directed by the Hon'ble Apex Court to maintain

the buffer zone and prevent the constructions being done in the buffer zone

10. The State Level Environment Impact Assessment Authority, Karnataka (SEIAA-

Karnataka) will be the nodal agency for co-ordination and for providing necessary

logistics for this purpose.

. COMPOSITION OF THE JOINT COMMITTEE

Based on the directions of the Hon’ble NGT, State Environment Impact

Assessment Authority, Karnataka being the Nodal Institution sought nominations from

all the concerned agencies and pursuant to receipt of nominations, a Joint Committee

with the following Members was constituted:

1 Deputy Commissioner/District
Collector of the concerned area

Sri. Chandrashekaharaiah H.G

Assistant Commissioner, Bangalore North
Subdivision, Bangalore Urban District,
On behalf of Deputy Commissioner,
Bangalore Urban.

2 A Senior Officer from State Level

Sri. Suhas H.S.

Environment Impact Assessment | Scientific Officer Grade-1,
Authority, Karnataka  (SEIAA- | Department of Forest, Environment and
Karnataka) Ecology,

3 A Senior Officer from Bruhat [i. Sri. Vijay Kumar Haridas, Chief
Bengaluru Mahanagara Palike | Engineer, Lakes , BBMP




(BBMP) ii. Sri. Lokesh M, Chief Engineer,
Mahadevapura Zone, BBMP.

4 A Senior Officer from the Karnataka | Sri. Vasudev S.K,
State  Pollution Control Board | Regional Senior Environmental Officer,

(Karnataka SPCB) KSPCB
5. | Town Planning, BBMP Sri. Girish B.
Additional Director Town Planning,
BBMP
111 Report.

As per the Hon’ble NGT directions to the Joint Committee to deliberate on the
above given Terms of References (ToR), the Joint Committee inspected project site on
16th February 2023 to ascertain the factual status of the ongoing project area. The
Joint Committee examined various documents like revenue records, village map,
Environmental Clearance, Consent details, NOC’s from Statutory Govt. Agencies and
other documents related to the ongoing project.

The Joint Committee had filed an interim report on 18.02.2023, where in it was
informed that Assistant Commissioner, Bangalore North Subdivision, Bangalore to
direct the revenue officials to officials to carry out complete survey of the ongoing
project area (i.e., in Sy. No. 39(P) and 36/1 of Haralur village) and areas abutting the
project (mainly with reference to Sy. No. 159) and to submit survey sketch
incorporating details of kharab areas along with the related revenue documents, so as
to ascertain the factual details as per Hon’ble NGT directions and by considering
opinions of Sri. Lokesh M., Chief Engineer, Mahadevapura Zone (BBMP) and Sri.
Vijay Kumar Haridas., Chief Engineer, Lakes, (BBMP), the Joint Committee decided
to request the Hon’ble NGT to appoint Additional Director, Town Planning, BBMP, as
additional member to the Joint committee and assist the joint committee so as to
comply with the directions of Hon’ble NGT.

Accordingly, the Hon’ble NGT in its Order date 20.02.2023, Additional Director,
Town Planning, BBMP was made member in the Joint Committee to find out the
alleged encroachment on buffer zone of nala.

A Joint Committee meeting was called on 26.05.2023, for finalizing the report.

During the meeting report submitted by Sri. Chandrashekaharaiah H.G, Assistant



Commissioner, Bangalore North Subdivision, Bangalore Urban District(Annexure)

was discussed where in it was mentioned that,

“The land in Sy No.159 situated at Haraluru Village Varthur Hobli Bangalore
East Taluk has total extent of 2-06 A-Gs as per Akara Band, and is
Government Katte. The whole Sy No. has been granted in favour of Srl
H.Ramaiah Reddy S/O Hanuma Reddy vide Order No.74/68-69 dt-27-06-
1968 of The Special Deputy Commissioner For Inam Abolitions and Order
No.INA/CR/138/68-69 dt-31-03-1969 of the Tahsildar Bangalore South Taluk
(as per Form No.VIII). And it has been described in the letter of The Assistant
Director of Land Records as per order No.ASLR/No.BSMDR/296/69-70 the
land has been made durasthi and brought as hiduvali land in the Survey
records.

On verifying the order of the Special Deputy Commissioner for
Inam abolitions it has been noticed that the land in Sy No0.159 situated at
Haraluru Village Varthur Hobli Bangalore East Taluk 2-00 Acres has been
granted in favour of Sri H.Ramaiah Reddy S/O HanumaReddy. And as per
R.R. No0.489 it has been entered as per the order of the Special Deputy
Commissioner for Inam abolitions the said land has been made durasthi. And
the name of Sri H.Ramaiah Reddy S/O HanumaReddys name has been
entered in the RTC from 1972-73 to 1999-2000 and from 2000-01 to 2010-11
afterwards name of E.Muralidhar S/O E.Subramanya has been entered as per
M.R.N0.08/2010-11 measuring to an extent of 0-30 A-Gs and remaining 1-09
A-Gs has been menitioned in the name of H.Ramaiah Reddy S/O
HanumaReddy.

Further as per the latest RTC of the land in Sy No.159 situated at
Haraluru Village total extent is 2-09 A-Gs out of this 1-09 A-Gs stands in the
name of H.Ramaiah Reddy S/O HanumaReddy and 0-30 A-Gs stands in the
name of E.Muralidhar S/O E.Subramanya. As per the order No.
ALN(E)SR/3354/2004-05  dt-29-12-2004 of the Special Deputy
Commissioner land measuring to an extent of 1-09 A-Gs has been converted

for non agricultural purpose and it has been entered in the RTC vide



M.R.N0.40/2004-05 dt-15-03-2005. And as per the sketch a canal is passing
through to south of the above said land.

Survey number 159 having extent of 2-06A-Gs of Haraluru village is Sarkari
Katte(Government water Body) which is shown as ‘B’ Kharab (Reserved
Land) in the present Akaraband record. But the said land was shown as
granted by the then Inam Special Deputy Commissioner wide Order no.
74/1968 dated 27.06.1968 and Order of the Tahsildar, Bengaluru South Taluk
no. INA/CR: 138/1968-69 dated 31.03.1969.

Since the said land is Sarkari Katte(Government Water Body) which is
reserved land for the purpose, there was need for denotification of the land
calling objections from Public before the public reserved land was considered
for granted. But such denotification has not been found to be done by the
Government before granting of the land. Hence, granting of reserved lands
without following denotification procedure will not be valid under the
Karnataka Land Revenue Act 1964.

At present there is no water body existing in the survey number 159 of
Haraluru village, however the present survey record ‘Akaarband’ of survey

no. 159 is showing 2-06A-Gs of B-Kharab.”

In view of the above, Sri Girish. B, Additional Director, Town Planning, informed the
Joint Committee that, Developmental Plan (DP) was approved by BDA as per the
BDA resolution vide subject no. 20/2019 dated 25.01.2019, vide Work Order dated
29.04.2019 (Annexure), based on the provision in Chapter 7 of Zonal Regulation of
BDA RMP 2015.

In the said Developmental Plan no buffer was insisted in the Project Proponents land
adjacent to survey number 159, only a setback of 16 meters was insisted from the
property edge within the project proponent land. BBMP has approved the detailed
building plan on 19.08.2020 as per the approved Developmental Plan without
insisting buffer for the from the Project Proponent property edge to the Survey
number 159.



The Joint Committee after detailed discussion, deliberated the following in view of
the directions of Hon’ble NGT,

Whether there was any violation
of Environmental Clearance
(EC/consent  conditions  in
carrying out the project.

During the date of inspection(ie on
16.02.2023) Project Proponent informed
that about 34,933Sgm(60%) of Total Built
Up Area is completed and most of the
compliance for construction phase was
acceptable. But as per proponent, due to
Proponent’s ignorance, Proponent had not
submitted six-monthly compliance till date
of inspection and some of Environmental
Clearance conditions.

Further the Proponent assured to submit
compliance to Environmental Clearance
conditions regularly and to comply for
some of the conditions by the time of

operation.

(Copy of Environmental Clearance:
Annexure-1, Environmental Clearance
Compliance:  Annexure-2 & Copy of

KSPCB CFE: Annexure-3 & KSPCB
Compliance Annexure-4)

Whether there is any water body
situated abutting the project area
in Survey No0.159 of that
village, as alleged.

At present there is no water body existing
in the survey number 159 of Haraluru
village.

(Site Photos : Annexure-5)

Even if it is not existing on land,
whether such a water body was
mentioned in the Revenue
records during original survey
maps or present survey maps.

Sri. Chandrashekaharaiah H.G, Assistant
Commissioner, Bangalore North
Subdivision, Bangalore Urban District,

Survey number 159 having extent of 2-
06A-Gs of Haraluru village is Sarkari
Katte(Government water Body) which is
shown as ‘B’ Kharab (Reserved Land) in
the present Akaraband record. But the said
land was shown as granted by the then
Inam Special Deputy Commissioner wide
Order no. 74/1968 dated 27.06.1968 and
Order of the Tahsildar, Bengaluru South




Taluk no. INA/CR: 138/1968-69 dated

31.03.1969.

Since the said land is Sarkari Katte(
Government Water Body) which is
reserved land for the purpose, there was
need for denotification of the land calling
objections from Public before the public
reserved land was considered for granted.
But such denotification has not been found
to be done by the Government before
granting of the land. Hence, granting of
reserved lands  without  following
denotification procedure will not be valid
under the Karnataka Land Revenue Act
1964.

At present there is no water body existing
in the survey number 159 of Haraluru
village, however the present survey record
‘Akaarband’ of survey no. 159 is 2-06A-Gs
of B-Kharab.

(Assistant Commissioner Report & Survey
Sketch : Annexure- 6 & 7)

Whether the project proponent
had provided necessary buffer
zone from the water body as has
been observed by the National
Green Tribunal in (Forward
Foundation Vs  State of
Karnataka) case approved with
modification in (Mantri
Techzone Private Limited Vs.
Forward Foundation (2019) 18
SCC 494).

Developmental Plan (DP) was approved by
BDA as per the BDA resolution vide
subject no. 20/2019 dated 25.01.2019, vide
Work Order dated 29.04.2019 (Annexure
8), based on the provision in Chapter 7 of
Zonal Regulation of BDA RMP 2015.

In the said Developmental Plan no buffer
was insisted in the Project Proponents land
adjacent to survey number 159, only a
setback of 16 meters was insisted from the
property edge within the project proponent
land. BBMP has approved the detailed
building plan on 19.08.2020 as per the
approved Developmental Plan without
insisting buffer for the from the Project
Proponent property edge to the Survey
number 159.




(Work Order issued by BDA Dated
29.04.2019 : Annexure-8)

Whether the 3rd respondent had
encroached in the buffer zone
and made any construction and
if so, what is the nature of
action taken.

As only a setback of 16 meters was insisted
from the property edge within the project
proponent land in Developmental Plan of
BDA, BBMP has approved the detailed
building plan on 19.08.2020 as per the
approved Developmental Plan without
insisting buffer for the from the Project
Proponent property edge to the Survey
number 159.

(Sanctioned Plan by BBMP dated
19.08.2020 : Annexure-9)

If there is any damage caused to
the water body, what is the
nature of remediation measures
to be taken for restoring the
water body to its original
position and also to assess the
damage caused to the
environment and the
environmental compensation to
be  recovered from  the
violations.

At present there is no water body existing
in the survey number 159 of Haraluru
village.

If the buffer zone is not fixed,
the authorities are directed to
survey the area and fixed the
buffer zone as directed by the
Hon’ble Apex Court to maintain
the buffer zone and prevent the
construction being done in the
buffer zone.

Sri. Chandrashekaharaiah H.G, Assistant
Commissioner, Bangalore North
Subdivision, Bangalore Urban District,
Survey number 159 having extent of 2-
06A-Gs of Haraluru village is Sarkari
Katte(Government water Body) which is
shown as ‘B’ Kharab (Reserved Land) in
the present Akaraband record. But the said
land was shown as granted by the then
Inam Special Deputy Commissioner wide
Order no. 74/1968 dated 27.06.1968 and
Order of the Tahsildar, Bengaluru South
Taluk no. INA/CR: 138/1968-69 dated
31.03.1969.

Since the said land is Sarkari Katte(
Government Water Body) which is
reserved land for the purpose, there was




need for denotification of the land calling
objections from Public before the public
reserved land was considered for granted.
But such denotification has not been found
to be done by the Government before
granting of the land. Hence, granting of
reserved lands  without  following
denatification procedure will not be valid
under the Karnataka Land Revenue Act
1964.

At present there is no water body existing
in the survey number 159 of Haraluru
village, however the present survey record
‘Akaarband’ of survey no. 159 is 2-06A-Gs
of B-Kharab.

Place: Bangalore
Date: 29/05/2023

1. Sri. Chandrashekaharaiah H.G

Assistant Commissioner, Department  of  Forest,

pavess

2. Sri. Suhas H.S.
Scientific Officer Grade-1,

Environment and Ecology,

Bangalore North Subdivision,
Bangalore Urban District, On
behalf of Deputy Commissioner,
Bangalore Urban.

. Sri. Vijay Kumar Haridas
Chief Engineer, Lakes, BBMP

Confirmation through email
dated 29.05.2023

4. Sri. Lokesh M,
Chief Engineer,
Mahadevapura Zone, BBMP.

W)cv},,&,}{
/
. Sri. Vasudev S.K
Regional Senior Environmental
Officer, KSPCB

6. Sri. Girish B.
Additional Director, Town
Planning BBMP.
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State Level Environment Impact A’ssessment Authority-l(arnataka

(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

11

No.SEIAA 64 CON 2019 Date: 09-07-2019

To, o
Mr. Shiv Kumar,
Director,
M/s. Bren Corporation Pvt. Ltd
No. 61, 3vd Floor, 5t A Block,
Koramangala,

Bengaluru - 560 095. -
Sir, ~

Sub:  Construction of Proposed Residential Apartment Project at
‘Sy. No. 39P, 36/1, Harlur ' Village, Varthur Hobli,
- Bengaluru East." Taluk, Bengaluru by M/s. Bren
Corporation Pvt. Litd: - Issue of Environmental Clearance -
Reg. :
& * ® Kk Kk e

feg =0 Thrs has reference to your omnline appllcanen dated 27% April 2019
) bearmg prostal No: SIA/KA/MIS/103699/2019 addressed to SEIAA,
~ Karnataka and subsequent letters addressed- to SEIAA/SEAC Karnataka
' furmshmg further information/ seekmg prior Environmental Clearance for
~ the above project under the EIA' N ohflcatlon 2006 The proposal has been
appraised as per the prescribed procedure in llght of the provisions under
the EIA Notification, 2006 on the basis of the mandatory documents
enclosed with the application viz., the Form 1, Form 1A, conceptual plans
and the additional clarifications furnished in response to the observations of
the SEAC, Karnataka. SEAC. has' recommended for issue of Environmental

Clearance in their meeting held on 28t May 2019.

2. It is, inter-alia, noted that M/s. Bren Corporation Pvt. Ltd. have
proposed for construction of Residential Apartment Building Project on a
plot area of 20,132.94 sqm. The total built up area is 60,363.89 sqm. The
-proposed project consists of 304 No’s of Residential units, Block
Basement + Ground Floor + 17 Upper Floors, Banquet
Game Block with Ground Floor +1Upper Floor, Club H
Floor + 1Upper Floor + Terrace Floor and EWS Block
4 Upper Floor +Terrace Floor. Total parking space proﬁ
of Cars. Total water consumpt1on is 205 KLD (Fre! 3

---._...__-— ==

Websnte http: Hselaa kar nic.in  http: /fselaa karnataka gov.in http: I/enwronmentclearance nic.in
e-mail: msseiaakarnataka@gmail.com



State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Apartment by

il B R M/s. Bren Corporation Pvt. Ltd.

shall have 2 DG sets with 500 KVA capacity as alternate source of power
supply. The project cost is Rs. 76 Crores.

O The SEIAA Karnataka after due consideration of the relevant
documents submitted by the project proponent, additional clarifications
furnished in response to its observations and the recommendation of the
SEAC have in their meeting held on 21t June 2019 and decided to accord
Environmental Clearance in accordance with the provisions of
Environmental Impact Assessment Notification-2006 and its subsequent
amendments, subject to strict compliance of the following terms and
conditions: -

I.  Statutory Compliance.

i) The project proponent shall obtain all necessary clearance/
permission from all relevant agencies including town planning
authority before commencement of work. All the construction
shall be done in accordance with the local building byelaws.

ii)  The approval of the Competent Authority shall be obtained for
structural safety of the constructions due to earthquakes,
adequacy of firefighting equipment etc as per National Building
Code including protection measures from lightening etc.

iii) The project proponent shall obtain forest clearance under the
provisions of Forest (Conservation) Act, 1980, in case of diversion
of forest land for non forest purpose involved in the project.

iv)  The proponent shall obtain clearance from the National Board for
Wildlife, if applicable.

v)  The project proponent shall obtain Consent to Establish / Operate
under the provisions of Air (Prevention & Control of Pollution)
Act, 1981 and the Water (Prevention & Control of Pollution) Act,
1974 from the concerned State Pollution Control Board/
Committee.

vi)  The project proponent shall obtain the necessary permission for
drawl of ground water / surface water required for the project
from the competent authority.

vii) A certificate of adequacy of available power from the agency
supplying power to the project along with the load allowed for the
project should be obtained. S N CIMPAC PAC 7‘

viii)  All other statutory clearances such as the apprpﬁféf@r :Eor’giorage of“
diesel from Chief Controller of Explosives, FII;E\LE partmént, "Ciyil
Aviation Department shall be obtained, as #ppkﬁcable by project

proponents from the respective competent aufhidrities.
[

ix)  The provisions of the Solid Waste Manage
. Waste (Management) Rules, 2016, and
Management Rules, 2016 shall be followed.

¥
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Apartment by

SHIAA 64 CON 2019 M/s. Bren Corporation Pvt. Ltd.

x)  The project proponent shall follow the ECBC/ECBC-R prescribed
by Bureau of Energy Efficiency, Ministry of Power strictly.

xi)  Orders of Hon'ble NGT in O.A. No. 222 of 2014 dated 04.05.2016
and in O.A. No. 125/2017 and connected matters dated 06.12.2018
with regard to maintenance of buffer zone from the water bodies
shall be complied with.

II.  Air quality monitoring and preservation

i)  Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding
Mandatory Implementation of Dust Mitigation Measures for
Construction and Demolition Activities for projects requiring
Environmental Clearance shall be complied with.

ii) A management plan shall be drawn up and implemented to
contain the current exceedance if any in ambient air quality at the
site.

iif)  The project proponent shall install system to carryout Ambient Air
Quality monitoring for common/criterion parameters relevant to
the main pollutants released (e.g. PMio and PM.s) covering
upwind and downwind directions during the construction period.

iv)  Diesel power generating sets proposed as source of backup power
should be of enclosed type and conform to rules made under the
‘Environment (Protection) Act, 1986. The height of stack of DG sets
should be equal to the height needed for the combined capacity of
all proposed DG sets. Use of low sulphur diesel. The location of
the DG sets may be decided with in consultation with State
Pollution Control Board.

v)  Construction site shall be adequately barricaded before the
construction begins. Dust, smoke & other air pollution prevention
measures shall be provided for the building as well as the site.
These measures shall include screens for the building under
construction, continuous dust/ wind breaking walls all around
the site (at least 3 meter height). Plastic/tarpaulin sheet covers
shall be provided for vehicles bringing in sand, cement, murram
and other construction materials prone to causing dust pollution
at the site as well as taking out debris from the site.

vi)  Sand, murram, loose soil, cement, stored on site shall be covered
adequately so as to prevent dust pollution.

vii)  Wetjet shall be provided for grinding and stone gfitfin

viii)  Unpaved surfaces and loose soil shall be ag}/ '
with water to suppress dust. [; >

L;J !
ix)  All construction and demolition debris shall} be*stored atithe ssite
(and not dumped on the roads or open spaceS\c)q side) before they

are properly disposed. All demolition and’ \\
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State Level Environment Impact Assessment Authority-Karnataka

SETAA 64 CON 2019

xi)

(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Apartment by
M/s. Bren Corporation Pvt. Ltd.

shall be managed as per the provisions of the Construction and
Demolition Waste Rules 2016.

The diesel generator sets to be used during construction phase
shall be low sulphur diesel type and shall conform to standards
prescribed under Environmental (Protection) Rules for air and
noise emission standards.

The gaseous emissions from DG set shall be dispersed through
adequate stack height as per CPCB standards. Acoustic enclosure
shall be provided to the DG sets to mitigate the noise pollution.
Low sulphur diesel shall be used. The location of the DG set and
exhaust pipe height shall be as per the provisions of the Central
Pollution Control Board (CPCB) norms.

III.  Water quality monitoring and preservation

i)

ii)

iii)

Vi)

vii)

The natural drain system should be maintained for ensuring
unrestricted flow of water. No construction shall be allowed to
obstruct the natural drainage through the site, on wetland and
water bodies. Check dams, bio-swales, landscape, and other
sustainable urban drainage systems (SUDS) are allowed for
maintaining the drainage pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as
much as possible. Minimum cutting and filling should be done.

Total fresh water use shall not exceed the proposed requirement
as provided in project details.

The quantity of fresh water usage, water recycling and rainwater
harvesting shall be measured and recorded to monitor the water
balance as projected by the project proponent. The record shall be
submitted to the Regional Office, MoEF&CC along with six
monthly Monitoring reports.

A certificate shall be obtained from local body supplying water,
specifying the total annual water availability with local authority,
the quantity of water already committed, the quantity of water
allotted to the project under consideration and the balance water
available, this should be specified separately for ground water and
surface water sources, ensuring that there is no impact on the
other users.

At least 20% of the open spaces as required by the lo/gﬁt m@rﬁ: T P,

bye-laws shall be pervious. Use of Grass pavers, paykgy s with o0
at least 50% opening, landscape etc.would bg/@) ideregt's . ‘p\

pervious surface. /¥
=)

|

drinking, cooking and bathing etc and other for §

Installation of dual pipe plumbing for supplyingifresh water’ -'for-*.?;
gﬁ%’ ly of I'EC? « IEC]Z
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Construction of Residential Apartment by

SEIAAAAUOR20Y M/s. Bren Corporation Pvt. Ltd.

water for flushing, landscape irrigation, car washing, thermal
cooling, conditioning etc. shall be done.

viii)  Use of water saving devices/ fixtures (viz. low flow flushing
systems; use of low flow faucets tap aerators etc) for water
conservation shall be incorporated in the project area.

ix)  Separation of grey and black water should be done by the use of
dual plumbing system. In case of single stack system separate
recirculation lines for flushing by giving dual plumbing system be
done.

x)  The project proponent shall identify a suitable source of treated
water for construction and submit an MOU/ Agreement with such
suppliers. If so the supplier identified shall be responsible for
treatment of water with appropriate technology to the standards
required for constriction purpose.

xi)  The local bye-law provisions on rain water harvesting should be
followed. If local bye-law provision is not available, adequate
provision for storage and recharge should be followed as per the
Ministry of Urban Development Model Building Byelaws, 2016.

xii) A rain water harvesting plan needs to be designed where the
recharge bores of minimum one recharge bore per 5,000 square
meters of built up area and storage capacity of minimum one day
of total fresh water requirement shall be provided. In areas where
ground water recharge is not feasible, the rain water should be
harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

xiii)  All recharge should be limited to shallow aquifer.

xiv) ~ No ground water shall be used during construction phase of the
project.

xv)  Any ground water dewatering should be properly managed and
shall conform to the approvals and the guidelines of the CGWA in
the matter. Formal approval shall be taken from the CGWA for
any ground water abstraction or dewatering.

xvi)  The quantity of fresh water usage, water recycling and rainwater
harvesting shall be measured and recorded to mo Dﬁ}éW@?\
balance. The record shall be submitted to the , ég%mﬁf’ foi?e,\"i.)d\\

//\\’

MoEF&CC along with six monthly Monitoring ;é@o s.

xvii)  Sewage shall be treated in the STP ba 3 /on ; ,
Technology with tertiary treatment i.e. Ultra F Hfi ation. The ite '\
effluent from STP shall be recycled/retused for ﬂushmg =i
landscaping and HVAC cooling. No trea water =~/

discharged to municipal drain. \\‘9 \\ g
AN TR TR
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xviii)) ~ No sewage or untreated effluent water would be discharged
through storm water drains.

xix)  The existing water body, canals and rajakaluve and other drainage
and water bound structures shall be retained unaltered with due
buffer zone as applicable and maintained under tree cover.

xx)  Onsite sewage treatment of capacity of treating 100% waste water
to be installed. The installation of the Sewage Treatment Plant
(STP) shall be certified by an independent expert and a report in
this regard shall be submitted to the Ministry before the project is
commissioned for operation. Treated waste water shall be reused
on site for landscape flushing, cooling tower, and other end-uses.
Excess treated water shall be discharged as per statutory norms
notified by Ministry of Environment, Forest and Climate Change
Natural treatment systems shall be promoted.

xxi)  Periodical monitoring of water quality of treated sewage shall be
conducted. Necessary measures should be made to mitigate the
odour problem from STP.

xxii)  Sludge from the onsite sewage treatment, including septic tanks,
shall be collected, conveyed and disposed as per the Ministry of
Urban Development, Central Public Health and Environmental
Engineering Organization (CPHEEO) Manual on Sewerage and
Sewage Treatment Systems, 2013.

IV. Noise monitoring and prevention

i) Ambient noise levels shall conform to residential area both during
day and night as per Noise Pollution (Control and Regulation)
Rules, 2000. Incremental pollution loads on the ambient air and
noise quality shall be closely monitored during construction
phase. Adequate measures shall be made to reduce ambient air
and noise level during construction phase, so as to conform to the
stipulated standards by CPCB / SPCB.

ii)  Noise level survey shall be carried as per the prescribed guidelines
and report in this regard shall be submitted to Regional Officer of
the Ministry as a part of six-monthly compliance report.

iii)  Acoustic enclosures for DG sets, noise barriers for ground-run

bays, ear plugs for operating personnel shall be irnplg/mﬁ@\
mitigation measures for noise impact due to groulydﬁi(@e} ; A4 SN
iv) The project proponent shall ensure the & Spec
prescribed by the Honourable High Court of /Kayhatalé
No. 1958/2011 (LB - RES - PIL) on 04.12/2012 for'
activities involved in construction work ;"“j !

ey,
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V. Energy Conservation measures

i) Compliance with the Energy Conservation Building Code (ECBC)
of Bureau of Energy Efficiency shall be ensured. Buildings in the
States which have notified their own ECBC, shall comply with the
State ECBC.

ii)  Outdoor and common area lighting shall be LED.

iif) Concept of passive solar design that minimize energy
consumption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope,
appropriate fenestration, increased day lighting design and
thermal mass etc. shall be incorporated in the building design.
Wall, window, and roof u-values shall be as per ECBC
specifications.

iv)  Energy conservation measures like installation of LED for the

_ lighting the area outside the building should be integral part of

the project design and should be in place before project
commissioning.

v)  Solar, wind or other Renewable Energy shall be installed to meet
electricity generation equivalent to 1% of the demand load or as
per the state level/ local building bye-laws requirement,
whichever is higher. :

vi)  Solar power shall be used for lighting in the apartment to reduce
the power load on grid. Separate electric meter shall be installed
for solar power. Solar water heating shall be provided to meet 20%
of the hot water demand of the commercial and institutional
building or as per the requirement of the local building bye-laws,
whichever is higher. Residential buildings are also recommended
to meet its hot water demand from solar water heaters, as far as
possible.

VI. Waste Management

i) A certificate from the competent authority handling municipal
solid wastes, indicating the existing civic capacities of handling
and their adequacy to cater to the M.S.W. generated from project
shall be obtained.

ii)  Disposal of muck during construction phase shall j ﬁ@@h
adverse effect on the neighboring communities;, APe dispose \\‘{;1\\
: RN

taking the necessary precautions for genera}/@ a%@ <o :
aspects of people, only in approved sites wéi the afp ‘{’%
competent authority. ! J [ . \“ﬁi“%

, P

iii) Separate wet and dry bins must be prov1déc§,_ nd at the’ grodnd |

level for facilitating segregation of waste. ‘$‘0‘1}1 waste
segregated into wet garbage and inert materlaf\“. 7
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iv) Organic waste compost/ Vermiculture pit/ Organic Waste
Converter within the premises with a minimum capacity of 0.3 kg
/ person/day must be installed.

v)  All non-biodegradable waste shall be handed over to authorized
recyclers for which a written tie up must be done with the
authorized recyclers.

vi)  Any hazardous waste generated during construction phase, shall
be disposed off as per applicable rules and norms with necessary
approvals of the State Pollution Control Board.

vii)  Use of environment friendly materials in bricks, blocks and other
construction materials, shall be required for at least 20% of the
construction material quantity. These include Fly Ash bricks,
hollow bricks, AACs, Fly Ash Lime Gypsum blocks, Compressed
earth blocks, and other environment friendly materials.

viii)  Fly ash should be used as construction material as per the
provision of Fly Ash Notification of September, 1999 and
amended as on 27t August, 2003 and 25% January, 2016. Ready
mixed concrete must be used in construction.

ix) Any wastes from construction and demolition activities related
thereto shall be managed so as to strictly conform to the
Construction and Demolition Waste Management Rules, 2016.

x)  Used CFLs/TFLs/LED should be properly collected and disposed
oft/sent for recycling as per the prevailing guidelines/ rules of the
regulatory authority to avoid mercury contamination.

VII. Green Cover

i) No tree cutting/transplantation should be carried out unless
exigencies demand. Where absolutely necessary, tree
transplantation shall be with prior permission from the concerned
regulatory authority. Old trees should be retained based on girth
and age regulations as may be prescribed by the Forest
Department. Plantations to be ensured species (cut) to species
(planted).

ii) A minimum of 1 tree for every 80 sqm of land should be planted
and maintained. The existing trees will be counted for this
purpose. The landscape planning should include plantation..
native species. The species with heavy foliage, brogdﬁ@ﬁa&sing
wide canopy cover are desirable. Water intensive /91' invasive ~Jdp\

species should not be used for landscaping. ff.;‘

i) ~ Where the trees need to be cut with prior pél‘h’}dSSlon df
concerned local Authority, compensatory plantation in the 1
1:10 (i.e. planting of 10 trees for every 1 tree ﬂ%a is cut) shall be
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Construction of Residential Apartment by
M/s. Bren Corporation Pvt. Ltd.

done and maintained. Plantations to be ensured species (cut) to
species (planted).

Topsoil should be stripped to a depth of 20 cm from the areas
proposed for buildings, roads, paved areas, and external services.
It should be stockpiled appropriately in designated areas and
reapplied during plantation of the proposed vegetation on site.

Transport

A comprehensive mobility plan, as per MoUD best practices
guidelines (URDPFI), shall be prepared to include motorized, non-
motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of
users. The road system can be designed with these basic criteria.

a. Hierarchy of roads with proper segregation of vehicular
and pedestrian traffic.

b. Traffic calming measures.
c. Proper design of entry and exit points.
d. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should
be in good condition and should have a pollution check certificate
and should conform to applicable air and noise emission
standards be operated only during nonpeak hours.

A detailed traffic management and traffic decongestion plan shall
be drawn up to ensure that the current level of service of roads
within a 5 km radius of the project is maintained and improved
upon after the implementation of the project. This plan should be
based on cumulative impact of all development and increased
habitation being carried out or proposed to be carried out by the
project or other agencies in this 5 km radius of the site in different
scenarios of space and time and the traffic management plan shall
be duly validated and certified by the State Urban Development
department and the P.W.D./ competent authority for road
augmentation and shall also have their consent to the
implementation of components of the plan which involve the
participation of these departments.

/.;:S-'-'::‘—‘_ ‘?:_..:?‘\\\
Provide at the main entrances bell gates, which are log @M%

12" inside the boundary of the project to enable s f; flow_of
traffic on the main road leading to the entrance /’ig/ A8
> &

All workers working at the construction site {gid involved: in

loading, unloading, carriage of constructiof‘i\(?x}n\aterial sand T

Ao

A
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construction debris or working in any area with dust pollution
shall be provided with dust mask.

ii)  All required sanitary and hygienic measures should be in place
before starting construction activities and to be maintained
throughout the construction phase. Sufficient number of
toilets/bathrooms shall be provided with required mobile toilets,
mobile STP for construction workforce

iii)  For indoor air quality the ventilation provisions as per National
Building Code of India.

iv)  Emergency preparedness plan based on the Hazard identification
and Risk Assessment (HIRA) and Disaster Management Plan shall
be implemented.

v)  Provision shall be made for the housing of construction labour
within the site with all necessary infrastructure and facilities such
as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche etc. The housing may be in the
form of temporary structures to be removed after the completion
of the project.

vi)  Occupational health surveillance of the workers shall be done on a
regular basis.

vii) A First Aid Room shall be provided in the project both during
construction and operations of the project.

X.  Corporate Environment Responsibility

i)  The project proponent shall comply with provision contained in
OM vide F.No. 22-65/2017-IA.IIl dated 1st May 2018, of the
Ministry of Environment, Forest and Climate Change as
applicable, regarding Corporate Environment Responsibility and
shall execute the action plan with a total cost of 2% of the project
cost around the project site and report be submitted.

ii)  The company shall have a well laid down environmental policy
duly approved by the Board of Directors. The environmental
policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any
infringements/ deviation/violation of the environmental / forest
/ wildlife norms / conditions. The company shall have defined

system of reporting infringements / deviation / Vlo}a mﬁﬂtﬁﬂf}

environmental / forest / wildlife norms / condi d / b Tor
stakeholders / stake holders. The copy of the boé{{—‘&“,t"esolut;{{imf
this regard shall be submitted to the MOEF&C‘ -“:Et

monthly report

iii)
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the control of senior Executive, who will directly to the head of the
organization. The project proponent enter into an agreement with
the prospective buyers/ tenants to ensure that they maintain the
cell and take care of all environment concerns during the
operation phase of the project. In addition, sufficient fees should
be levied so as to raise a corpus fund to maintain the Environment
cell.

iv)  Action plan for implementing EMP and environmental conditions
along with responsibility matrix of the company shall be prepared
and shall be duly approved by competent authority. The year wise
funds earmarked for environmental protection measures shall be
kept in separate account and not to be diverted for any other
purpose. Year wise progress of implementation of action plan
shall be reported to the Ministry of Environment, Forest and
Climate Change/Regional Office along with the Six Monthly
Compliance Report.

XI. Miscellaneous

i) The project proponent shall prominently advertise it at least in
two local newspapers of the District or State, of which one shall be
in the vernacular language within seven days indicating that the
project has been accorded environment clearance and the details
of MoEFCC/SEIAA website where it is displayed.

ii)  The copies of the environmental clearance shall be submitted by
the project proponents to the Heads of local bodies, Panchayats
and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from
the date of receipt.

iii)  The Project Proponent shall obtain the construction material such
as stones and aggregates etc. only from the approved quarries and
other construction material shall also be procured from the
authorized agencies/traders.

iv)  The project proponent shall not use Kharab land if any for any
purpose and keep available to the general public duly displaying a
board as public property. No structure of any kind be put up in
the Kharab land and shall be afforested and maintaine Tgi&
belt only. - ; ‘:}\Mﬁ‘?’q J&x

e

v)  The Project proponent shall build in infrastrug S
use of Piped Natural Gas (PNG) such as pipelf
installation of PNG distribution equqﬁza’e nt fo
domestic/commercial purpose and DG set an‘&s all ensuye that
PNG is supplied for both commercial and for' mé!;\sets uﬁce g
other type of fuels. W :
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vi)  The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-
yearly basis.

vii)  The project proponent shall submit six-monthly reports on the
status of the compliance of the stipulated environmental
conditions on the website of the ministry of Environment, Forest
and Climate Change at environment clearance portal.

viii)  The project proponent shall submit the environmental statement
for each financial year in Form-V to the concerned State Pollution
Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of
the company.

ix)  The project proponent shall inform the Regional Office as well as
the Ministry of Environment, Forest and Climate Change, the date
of financial closure and final approval of the project by the
concerned authorities, commencing the land development work
and start of production operation by the project.

x)  The project authorities must strictly adhere to the stipulations
made by the State Pollution Control Board and the State
Government.

xi)  The project proponent shall abide by all the commitments and
recommendations made in the EIA/EMP report and also that
during their presentation to the Expert Appraisal Committee.

xii)  No further expansion or modifications in the plan shall be carried
out without prior Environmental Clearance from the competent
authority.

xiii)  Concealing factual data or submission of false/fabricated data
may result in revocation of this environmental clearance and
attract action under the provisions of Environment (Protection)
Act, 1986.

xiv)  The State Level Environment Impact Assessment Authority,
Karnataka may revoke or suspend the clearance, if
implementation of any of the above conditions is not satisfactory.

XV)

xvi)
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xvii)  The above conditions shall be enforced, inter-alia under the
provisions of the Water (Prevention & Control of Pollution) Act,
1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the
Public Liability Insurance Act, 1991 along with their amendments
and Rules and any other orders passed by the Hon'ble Supreme
Court of India / High Courts and any other Court of Law relating
to the subject matter.

xviii) ~ Any appeal against this EC shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed
under Section 16 of the National Green Tribunal Act, 2010.

xix)  Copies of six monthly compliance on the conditions of the
Environmental Clearance shall be submitted to SEIAA, Karnataka.

XII.  Specific Conditions

i) The proponent should establish mobile STP/chemical toilet
during the construction phase for treatment of domestic sewage
instead of septic tank and soak pit

i) The proponent to conduct energy audit by an accredited agency
before operation of the project in accordance with the Bureau of
Energy Efficiency.

15% of the parkmg §pacer_ all be reserved for electric vehicles

iii)

Yours faithfully,

';;«,/ (Vijayakumar Gogi)
/ Member Secretary,
SEIAA, Karnataka.

Copy to:

003. WA
2. The Commissioner, Bruhat Bengaluru Mahanagar @1 BVP)\ J‘\
N.R. Square, Bangalore - 560 002. / ) V4 PR
3. The Member Secretary, Karnataka State Pollu?é}h/ Contﬂg\‘ AT,
Bengaluru. U
4. The APCCF, Regional Office, Ministry of Env1ro:
~ Kendriya Sadan, IV Floor, E & F wings, 17th Mam\
1T Block, Bengaluru - 560 034. \
5. Guard File.
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ANNEXURE - 2



Compliance Report for Environment Clearance of M/s Bren
Corporation Pvt. Ltd., Residential Apartment Project at Sy.
No. 39P, 36/1 of Harlur Village, Varthur Hobli, Bengaluru
East Taluk, Bengaluru. No. SEIAA 64 CON 2019

During the date of inspection(ie on 16.02.2023) PP informed that about
34,933Sgm(60%0) of Total Built Up Area was completed.

Statutory Compliance.

1 [The project proponent shall
obtain all necessary
clearance/permission from all
relevant agencies including town
planning authority ~ before
commencement of work. All the
construction shall be done in
accordance with the local
building byelaws.

PP during inspection informed that

they had obtained  statutory
clearances from all the required
agencies.

1. Environment clearance from
SEIAA dated 09.07.2019

2. CFE from KSPCB dated

27.07.2020.

3. BWSSB NoC dated
19.02.2020

4. BESCOM NoC dated
23.07.2020

5. Fire NoC dated 05.07.2019

6. BBMP Plan sanction
19.08.2020

2 | The approval of the Competent
Authority shall be obtained for
structural  safety of the
constructions due to
earthquakes, adequacy  of
firefighting equipment etc as
per National Building Code
including protection measures
from lightening etc.

PP during inspection informed that
they had designed as per NBC.

3 | The project proponent shall
obtain forest clearance under
the provisions of Forest
(Conservation) Act, 1980, in
case of diversion of forest land
for non forest purpose involved
in the project.

4 | The proponent shall obtain
clearance from the National

PP during inspection informed that
the area was not falling under the
jurisdiction of Forest or Wildlife area.

Board  for  Wildlife, if
applicable.
5 | The project proponent shall | PP during inspection informed that

obtain Consent to Establish /

they had obtained Consent to




Operate under the provisions of
Air (Prevention & Control of
Pollution) Act, 1981 and the
Water (Prevention & Control of
Pollution) Act, 1974 from the
concerned  State  Pollution
Control Board/ Committee.

Establish(CFE),vide 319285 from
KSPCB dated 27.07.2020

The project proponent shall
obtain the necessary permission
for drawl of ground water /
surface water required for the
project from the competent
authority.

PP during inspection informed that no
Ground Water withdrawal for the
proposed project.

A certificate of adequacy of
available power from the agency
supplying power to the project
along with the load allowed for
the project should be obtained.

PP during inspection informed that
they had obtained BESCOM NoC
dated 23.07.2020

All other statutory clearances
such as the approvals for storage
of diesel from Chief Controller
of Explosives, Fire Department,
Civil Aviation Department shall
be obtained, as applicable, by
project proponents from the
respective competent
authorities.

PP during inspection informed that
they had obtained NoC from Fire
Department dated 05.07.2019

The provisions of the Solid
Waste  Management  Rules,
2016, e-Waste (Management)
Rules, 2016, and the Plastics
Waste Management Rules, 2016
shall be followed.

PP during inspection informed that
they are adhering to Solid waste and
Plastic, E-waste guidelines and since
the project is still in construction
phase no major quantity of E-waste is
generated.

10

The project proponent shall
follow the ECBC/ECBC-R
prescribed by Bureau of Energy
Efficiency, Ministry of Power
strictly.

As the project is still in construction
phase, PP during inspection informed
that they will adhere to the ECBC
guidelines.

11

Orders of Hon'ble NGT in O.A.
No. 222 of 2014 dated
04.05.2016 and in O.A. No.
125/2017 and connected matters
dated 06.12.2018 with regard to
maintenance of buffer zone
from the water bodies shall be
complied with.

PP during inspection informed that
they had obtained plan sanction from
BBMP dated 19.08.2020 and
demarcated buffer as per byelaws.
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Air quality monitoring and preservation

1

Notification GSR 94(E) dated
25.01.2018 of MoOEF&CC

regarding Mandatory
Implementation of Dust
Mitigation Measures for

Construction and Demolition
Activities for projects requiring
Environmental Clearance shall
be complied with.

During inspection it was observed
that PP had provided dust barricades
and for construction waste and
excavated earth PP informed that as it
was stored in adjacent site by
obtaining  permission and the
construction waste and excavated
earth to be used within the site for
landscaping and formation  of
driveways within the site.

A management plan shall be
drawn up and implemented to
contain the current exceedance if
any in ambient air quality at the
site.

During inspection the Officials from
KSPCB verified and observed that
PP has provided barricades all around
the project site and regularly carrying
out water sprinkling arrangements to
control the dust wherever there is
vehicle movement.

The project proponent shall

install system to carryout
Ambient Air Quality monitoring
for common/ criterion

parameters relevant to the main
pollutants released (e.g. PMao
and PM_5) covering upwind and
downwind directions during the
construction period.

During inspection the Officials from
KSPCB and informed that, PP has not
installed the Ambient Air Quality
monitoring stations in the project
premises. However water sprinkling
arrangements to suppress the dust
generated during vehicle movement
and at construction activity.

Diesel power generating sets
proposed as source of backup
power should be of enclosed
type and conform to rules made
under the Environment
(Protection) Act, 1986. The
height of stack of DG sets should
be equal to the height needed for
the combined capacity of all
proposed DG sets. Use of low
sulphur diesel. The location of
the DG sets may be decided with
in  consultation with  State
Pollution Control Board.

During inspection the Officials from
KSPCB verified and informed that
DG sets required during operation
phase and the DG wused during
construction phase is to operate
during power failure which has been
provided with acoustic enclosure with
chimney height.

Construction  site  shall  be
adequately barricaded before the
construction begins. Dust, smoke
& other air pollution prevention
measures shall be provided for
the building as well as the site.
These measures shall include
screens for the building under

During the inspection it was observed
that PP has provided adequate
barricading.
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construction, continuous dust/
wind breaking walls all around
the site (at least 3 meter height).
Plastic/tarpaulin  sheet covers
shall be provided for vehicles
bringing in sand, cement,
murram and other construction
materials prone to causing dust
pollution at the site as well as
taking out debris from the site.

Sand, murram, loose soil,
cement, stored on site shall be
covered adequately so as to
prevent dust pollution.

Unpaved surfaces and loose soil
shall be adequately sprinkled
with water to suppress dust.

During the inspection it was observed
that PP had stored properly and
sprinkled with water

Wet jet shall be provided for
grinding and stone cutting.

PP had complied

All construction and demolition
debris shall be stored at the site
(and not dumped on the roads or
open spaces outside) before they
are properly disposed. All
demolition and construction
waste shall be managed as per
the provisions of the
Construction and Demolition
Waste Rules 2016.

During inspection it was observed
that PP had provided dust barricades
and for construction waste and
excavated earth PP informed that as it
was stored in adjacent site by
obtaining  permission and the
construction waste and excavated
earth to be used within the site for
landscaping and formation  of
driveways within the site and PP
informed that the unused C&D waste
to be disposed through KSPCB
authorized vendors.

10

The diesel generator sets to be
used during construction phase
shall be low sulphur diesel type
and shall conform to standards
prescribed under Environmental
(Protection) Rules for air and
noise emission standards.

During inspection the Officials from
KSPCB verified and informed that
the DG set installed in construction
phase has been provided with
adequate  chimney height  with
acoustic enclosures and using low
Sulphur diesel.

11

The gaseous emissions from DG
set shall be dispersed through
adequate stack height as per
CPCB standards.  Acoustic
enclosure shall be provided to
the DG sets to mitigate the noise
pollution. Low sulphur diesel
shall be used. The location of
the DG set and exhaust pipe
height shall be as per the

During inspection the Officials from
KSPCB verified and informed that
the DG set installed in construction
phase is provided with 3mtr chimney
above the acoustic box with acoustic
enclosures and gaseous emissions is
being disposed through chimney to
the atmosphere using low Sulphur
diesel as fuel.
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provisions of the Central
Pollution Control Board (CPCB)
norms.

Water quality monitoring and preservation

1 |The natural drain system should
be maintained for ensuring
unrestricted flow of water. No
construction shall be allowed to
obstruct the natural drainage
through the site, on wetland and
water bodies. Check dams, bio-
swales, landscape, and other
sustainable  urban  drainage
systems (SUDS) are allowed for
maintaining the drainage pattern
and to harvest rain water.

During inspection no drains was seen
within site area and the land was
sloping towards west.

PP during inspection informed that
they had obtained plan sanction from
BBMP as per Byelaws.

For harvesting rainwater PP informed
that they had proposed 20 nos of
recharge pits and rainwater storage
tanks of 100cum + 70cum capacity.

2 | Buildings shall be designed to
follow the natural topography as
much as possible. Minimum
cutting and filling should be
done.

PP agreed to comply

3 | Total fresh water use shall not
exceed the proposed
requirement as provided in
project details.

PP agreed to comply

4 | The quantity of fresh water
usage, water recycling and
rainwater harvesting shall be
measured and recorded to
monitor the water balance as
projected by the project
proponent. The record shall be
submitted to the Regional
Office, MoOEF&CC along with
six monthly Monitoring reports.

PP agreed to comply

5 |A certificate shall be obtained
from local body supplying water,
specifying the total annual water
availability with local authority,
the quantity of water already
committed, the quantity of water
allotted to the project under
consideration and the balance
water available, this should be
specified separately for ground
water and surface water sources,
ensuring that there is no impact

PP agreed to comply
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on the other users.

At least 20% of the open spaces
as required by the local building
bye-laws shall be pervious. Use
of Grass pavers, paver blocks
with at least 50% opening,
landscape etc.would be
considered as pervious surface.

As the project is still in construction
phase, PP informed that total green
belt area of 6,644sgqm to be
earmarked for green belt on natural
earth as per EC condition.

Installation of dual pipe
plumbing for supplying fresh
water for drinking, cooking and
bathing etc and other for supply
of recycled water for flushing,
landscape irrigation, car
washing,  thermal  cooling,
conditioning etc. shall be done.

PP agreed to comply

Use of water saving devices/
fixtures (viz. low flow flushing
systems; use of low flow faucets
tap aerators etc) for water
conservation shall be
incorporated in the project area.

PP agreed to comply

Separation of grey and black
water should be done by the use
of dual plumbing system. In
case of single stack system
separate recirculation lines for
flushing by giving dual
plumbing system be done.

PP agreed to comply

10

The project proponent sha
identify a suitable source of treate
water for construction and subm
an MOU/Agreement with suc
suppliers. If so the supplie
identified shall be responsible fg
treatment of water with appropriat
technology to the standard
required for constriction purpose.

During inspection PP informed that
22KLD of treated water from their
adjacent project(Bren Edge Waters)
is used for the current project.

11

The local bye-law provisions on
rain water harvesting should be
followed. If local bye-law
provision is not available,
adequate provision for storage
and recharge should be followed
as per the Ministry of Urban
Development Model Building
Byelaws, 2016.

12

A rain water harvesting plan
needs to be designed where the

During inspection PP informed that
they had proposed 22 rainwater
recharge pits and rainwater storage
tanks of 100cum + 70cum capacity
and no ground water withdrawal in
the current project.
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recharge bores of minimum one
recharge bore per 5,000 square
meters of built up area and
storage capacity of minimum one
day of total fresh water
requirement shall be provided. In
areas where ground water
recharge is not feasible, the rain
water should be harvested and
stored for reuse. The ground
water shall not be withdrawn
without approval from the
Competent Authority.

13

All recharge should be limited to
shallow aquifer.

14

No ground water shall be used
during construction phase of the
project.

15

Any ground water dewatering
should be properly managed and
shall conform to the approvals
and the guidelines of the CGWA
in the matter. Formal approval
shall be taken from the CGWA
for any ground water abstraction
or dewatering.

PP agreed to comply

16

The quantity of fresh water
usage, water recycling and
rainwater harvesting shall be
measured and recorded to
monitor the water balance. The
record shall be submitted to the
Regional Office, MoOEF&CC
along with  six  monthly
Monitoring reports.

During inspection PP informed that
No records furnished by in this
regard.

17

Sewage shall be treated in the
STP based on MBBR/SBR
Technology  with tertiary
treatment i.e. Ultra Filtration.
The treated effluent from STP
shall be recycled/re-used for
flushing,  landscaping  and
HVAC cooling. No treated
water shall be discharged to
municipal drain.

PP agreed to comply

18

No sewage or untreated effluent
water would be discharged
through storm water drains.

PP agreed to comply
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19 | The existing water body, canals | PP agreed to comply
and rajakaluve and other
drainage and water bound
structures shall be retained
unaltered with due buffer zone
as applicable and maintained
under tree cover.

20 | Onsite sewage treatment of | PP agreed to comply
capacity of treating 100% waste
water to be installed. The
installation of the Sewage
Treatment Plant (STP) shall be
certified by an independent
expert and a report in this regard
shall be submitted to the
Ministry before the project is
commissioned for operation.
Treated waste water shall be
reused_on site for landscape
flushing, cooling tower, and
other end-uses. Excess treated
water shall be discharged as per
statutory norms notified by
Ministry of Environment, Forest
and Climate Change Natural
treatment systems shall be
promoted.

21 | Periodical monitoring of water | As the project is in construction
quality of treated sewage shall | phase the compliance could be
be conducted. Necessary | verified during operation phase.
measures should be made to
mitigate the odour problem from
STP.

Sludge from the onsite sewage | As the project is in construction
treatment, including  septic | phase the compliance could be
tanks, shall be collected, | verified during operation phase.

conveyed and disposed as per
the  Ministry of  Urban
22 | Development, Central Public
Health and  Environmental

Engineering Organization
(CPHEEO) Manual on
Sewerage and Sewage

Treatment Systems, 2013.

IV.  Noise monitoring and prevention



Ambient noise levels shall
conform to residential area both
during day and night as per
Noise Pollution (Control and
Regulation) Rules, 2000.
Incremental pollution loads on
the ambient air and noise quality
shall be closely monitored
during  construction  phase.
Adequate measures shall be
made to reduce ambient air and
noise level during construction
phase, so as to conform to the
stipulated standards by CPCB /
SPCB.

During inspection the Officials from
KSPCB verified and informed that
Project authorities have informed
that, they are doing construction
activity during day time and have
taken adequate measures to reduce
the Ambient Air & to reduce noise
levels. The Noise level monitoring
are carried out regularly by the
external agencies by the PP and by
taking measures to reduce noise
levels during construction phase.

Noise level survey shall be
carried as per the prescribed
guidelines and report in this
regard shall be submitted to
Regional Officer of the Ministry
as a part of six-monthly
compliance report.

During inspection PP informed that
No records furnished by in this
regard.

Acoustic enclosures for DG sets,
noise barriers for ground-run
bays, ear plugs for operating
personnel shall be implemented
as mitigation measures for noise
impact due to ground sources.

PP agreed to comply

The project proponent shall
ensure the time specification
prescribed by the Honourable
High Court of Karnataka in WP.
No. 1958/2011 (LB - RES -
PIL) on 04.12.2012 for different
activities involved in
construction work

PP agreed to comply

V. Energy Conservation measures

1

Compliance with the Energy
Conservation Building Code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the States which
have notified their own ECBC,
shall comply with the State
ECBC.

PP agreed to comply

Outdoor and common area

PP agreed to comply
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VI.

lighting shall be LED.

Concept of passive solar design
that minimize energy
consumption in buildings by
using design elements, such as

building orientation,
landscaping, efficient building
envelope, appropriate

fenestration,  increased day
lighting design and thermal
mass etc. shall be incorporated
in the building design. Wall,
window, and roof u-values shall
be as per ECBC specifications.

PP agreed to comply

Energy conservation measures
like installation of LED for the
lighting the area outside the
building should be integral part
of the project design and should
be in place before project
commissioning.

PP agreed to comply

Solar, wind or other Renewable
Energy shall be installed to meet
electricity generation equivalent
to 1% of the demand load or as
per the state level/ local building
bye-laws requirement,
whichever is higher.

PP agreed to comply

Solar power shall be used for
lighting in the apartment to
reduce the power load on grid.
Separate electric meter shall be
installed for solar power. Solar
water heating shall be provided
to meet 20% of the hot water
demand of the commercial and
institutional building or as per
the requirement of the local
building bye-laws, whichever is
higher. Residential buildings are
also recommended to meet its
hot water demand from solar
water heaters, as far as possible.

PP agreed to comply

Waste Management

1

A certificate from the competent
authority handling municipal
solid wastes, indicating the

As the project is in construction

phase PP agreed to comply

10
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existing civic capacities of
handling and their adequacy to
cater to the M.S.W. generated
from project shall be obtained.

Disposal of muck during
construction phase shall not
create any adverse effect on the
neighboring communities and be
disposed taking the necessary
precautions for general safety
and health aspects of people,
only in approved sites with the
approval of competent authority.

PP agreed to comply

Separate wet and dry bins must
be provided and at the ground
level for facilitating segregation
of waste. Solid waste shall be
segregated into wet garbage and
inert materials.

As the project is in construction
phase PP agreed to comply

Organic waste compost/
Vermiculture pit/ Organic Waste
Converter within the premises
with a minimum capacity of 0.3
kg /person/day must be
installed.

As the project is in construction
phase PP agreed to comply

All  non-biodegradable waste
shall be handed over to
authorized recyclers for which a
written tie up must be done with
the authorized recyclers.

As the project is in construction
phase PP agreed to comply

Any hazardous waste generated
during construction phase, shall
be disposed off as per applicable
rules and norms with necessary
approvals of the State Pollution
Control Board.

As the project is in construction
phase PP agreed to comply

Use of environment friendly
materials in bricks, blocks and
other construction materials,
shall be required for at least
20% of the construction material
quantity. These include Fly Ash
bricks, hollow bricks, AACs,
Fly Ash Lime Gypsum blocks,
Compressed earth blocks, and
other  environment friendly
materials.

PP agreed to comply

Fly ash should be used as

PP agreed to comply

11
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VII.

construction material as per the
provision of Fly Ash
Notification of September, 1999
and amended as on 27" August,
2003 and 25" January, 2016.
Ready mixed concrete must be
used in construction.

Any wastes from construction
and demolition activities related
thereto shall be managed so as
to strictly conform to the
Construction and Demolition
Waste  Management  Rules,
2016.

PP agreed to comply

10

Used CFLS/TFLS/LED should
be properly collected and
disposed off/sent for recycling
as per the prevailing guidelines/
rules of the regulatory authority
to avoid mercury contamination.

As the project is in construction
phase PP agreed to comply

Green Cover

1

No tree cutting/transplantation
should be carried out unless
exigencies demand. Where
absolutely  necessary, tree
transplantation shall be with
prior permission from the
concerned regulatory authority.
Old trees should be retained
based on girth and age
regulations as may be prescribed
by the Forest Department.
Plantations to be ensured
species  (cut) to  species
(planted).

During inspection PP informed that
they had not cut any trees and did not
obtain felling permission from Forest
Department.

A minimum of 1 tree for every
80 sgm of land should be
planted and maintained. The
existing trees will be counted for
this purpose. The landscape
planning should include
plantation of native species. The
species with heavy foliage,
broad leaves and wide canopy
cover are desirable. Water
intensive and/or invasive species
should not be wused for

PP agreed to grow 250nos of trees
within the plot area.

12
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VIII.

landscaping.

Where the trees need to be cut
with prior permission from the
concerned local  Authority,
compensatory plantation in the
ratio of 1:10 (i.e. planting of 10
trees for every 1 tree that is cut)
shall be done and maintained.
Plantations to be ensured
species  (cut) to  species
(planted).

During inspection PP informed that
they had not cut any trees and did not
obtain felling permission from Forest
Department.

Topsoil should be stripped to a
depth of 20 cm from the areas
proposed for buildings, roads,
paved areas, and external
services. It should be stockpiled
appropriately in  designated
areas and reapplied during
plantation of the proposed
vegetation on site.

PP informed that they had preserved
the top soil to use for green belt
development.

Transport

1

A comprehensive mobility plan,
as per MoUD best practices
guidelines (URDPFI), shall be
prepared to include motorized,
non-motorized, public, and
private networks. Road should
be  designed  with due
consideration for environment,
and safety of users. The road
system can be designed with
these basic criteria.

a. Hierarchy of roads with
proper segregation of
vehicular and  pedestrian
traffic.

b. Traffic calming measures.

c. Proper design of entry and
exit points.

d. Parking norms as per local
regulation.

PP agreed to comply

Vehicles hired for bringing
construction material to the site
should be in good condition and
should have a pollution check
certificate and should conform

PP agreed to comply

13
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IX.

to applicable air and noise
emission standards be operated
only during nonpeak hours.

A detailed traffic management
and traffic decongestion plan
shall be drawn up to ensure that
the current level of service of
roads within a 5 km radius of
the project is maintained and
improved upon  after the
implementation of the project.
This plan should be based on
cumulative  impact of all
development and increased
habitation being carried out or
proposed to be carried out by
the project or other agencies in
this 5 km radius of the site in
different scenarios of space and
time and the traffic management
plan shall be duly validated and
certified by the State Urban
Development department and
the P.W.D./ competent authority
for road augmentation and shall
also have their consent to the
implementation of components
of the plan which involve the
participation of these
departments.

PP agreed to comply

Provide at the main entrances
bell gates, which are located at
least 12” inside the boundary of
the project to enable smooth
flow of traffic on the main road
leading to the entrance

PP agreed to comply

Human health issues

1

All workers working at the
construction site and involved in
loading, unloading, carriage of
construction ~ material  and
construction debris or working
in any area with dust pollution
shall be provided with dust
mask.

During inspection it was found that
PP has provided dust masks and
gloves and PPE for workers in site

All  required sanitary and
hygienic measures should be in
place before starting

During inspection PP informed that
the worker are from nearby areas and
after completion in evening they go

14
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construction activities and to be
maintained  throughout  the
construction phase. Sufficient
number of toilets/bathrooms
shall be provided with required
mobile toilets, mobile STP for
construction workforce

back and hence no labour colony and
for the workers necessary facilities
mobile STP, RO water, regular health
checkup, etc. are provided within the
site.

For indoor air quality the
ventilation provisions as per

PP agreed to comply

National Building Code of
India.

Emergency preparedness plan
based on the Hazard
identification and Risk
Assessment (HIRA) and

Disaster Management Plan shall
be implemented.

PP agreed to comply

Provision shall be made for the
housing of construction labour
within the site with all necessary
infrastructure and facilities such
as fuel for cooking, mobile
toilets, mobile STP, safe
drinking water, medical health
care, creche etc. The housing
may be in the form of temporary
structures to be removed after
the completion of the project.

During inspection PP informed that
the worker are from nearby areas and
after completion in evening they go
back and hence no labour colony and
for the workers necessary facilities
mobile STP, RO water, regular health
checkup, etc. are provided within the
site.

Occupational health surveillance
of the workers shall be done on
a regular basis.

During inspection PP did not submit
the Occupational health surveillance
of the workers

A First Aid Room shall be
provided in the project both
during construction and
operations of the project.

PP informed that they had provided
First Aid Room

Corporate Environment Responsibility

1

The project proponent shall
comply with provision contained
in OM vide F.No. 22-65/2017-
IA.11I dated 1% May 2018, of the
Ministry of Environment, Forest
and Climate Change as
applicable, regarding Corporate
Environment Responsibility and
shall execute the action plan
with a total cost of 2% of the
project cost around the project

During inspection PP informed that
the total project cost is 76Cr. And
agreed to comply before operation
phase.
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site and report be submitted.

The company shall have a well
laid down environmental policy
duly approved by the Board of
Directors. The environmental
policy should prescribe for
standard operating procedures to
have proper checks and balances
and to bring into focus any
infringements/deviation/violatio
n of the environmental / forest /
wildlife norms / conditions. The
company shall have defined
system of reporting
infringements / deviation /
violation of the environmental /
forest / wildlife norms /
conditions and / or stakeholders
/ stake holders. The copy of the
board resolution in this regard
shall be submitted to the
MOEF&CC as a part of six-
monthly report.

PP during inspection did not provide
any document and agreed to comply.

A separate Environmental Cell
both at the project and company
head quarter level, with
qualified personnel shall be set
up under the control of senior
Executive, who will directly to
the head of the organization. The
project proponent enter into an
agreement with the prospective
buyers/ tenants to ensure that
they maintain the cell and take
care of all environment concerns
during the operation phase of the
project. In addition, sufficient
fees should be levied so as to
raise a corpus fund to maintain
the Environment cell.

During inspection Environmental
Cell was not seen in the project site
area.

Action plan for implementing
EMP and environmental
conditions along with
responsibility matrix of the
company shall be prepared and
shall be duly approved by
competent authority. The year
wise funds earmarked for
environmental protection
measures shall be kept in

PP agreed to comply. But has not
submitted any  six  monthly
compliance.

16
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XI.

separate account and not to be
diverted for any other purpose.
Year  wise  progress  of
implementation of action plan
shall be reported to the Ministry
of Environment, Forest and
Climate Change/Regional Office
along with the Six Monthly
Compliance Report.

Miscellaneous

1

The project proponent shall
prominently advertise it at least
in two local newspapers of the
District or State, of which one
shall be in the wvernacular
language within seven days
indicating that the project has
been accorded environment
clearance and the details of
MoEFCC/SEIAA website where
it is displayed.

PP during inspection did not provide

any documents.

The copies of the environmental
clearance shall be submitted by
the project proponents to the
Heads of local  bodies,
Panchayats and  Municipal
Bodies in addition to the
relevant  offices of  the
Government who in turn has to
display the same for 30 days
from the date of receipt.

PP during inspection did not provide

any documents.

The Project Proponent shall
obtain the construction material
such as stones and aggregates
etc. only from the approved
quarries and other construction
material shall also be procured
from the authorized
agencies/traders.

PP agreed to comply

The project proponent shall not
use Kharab land if any for any
purpose and keep available to
the  general public duly
displaying a board as public
property. No structure of any
kind be put up in the Kharab
land and shall be afforested and

PP agreed to comply
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maintained as green belt only.

The Project proponent shall
build in infrastructure required
for use of Piped Natural Gas
(PNG) such as pipelines and
space for installation of PNG
distribution equipment for both
domestic/commercial ~ purpose
and DG set and shall ensure that
PNG is supplied for both
commercial and for DG sets
instead of other type of fuels.

PP agreed to comply

The project proponent shall
upload the status of compliance
of the stipulated environment
clearance conditions, including
results of monitored data on
their website and update the
same on half-yearly basis.

PP has not submitted six-monthly
compliance.

The project proponent shall
submit six-monthly reports on
the status of the compliance of
the stipulated environmental
conditions on the website of the
ministry of Environment, Forest
and Climate Change at
environment clearance portal.

PP has not submitted six-monthly
compliance.

The project proponent shall
submit  the  environmental
statement for each financial year
in Form-V to the concerned
State Pollution Control Board as
prescribed under the
Environment (Protection) Rules,
1986, as amended subsequently
and put on the website of the
company.

PP has not submitted six-monthly
compliance and agreed to comply

The project proponent shall
inform the Regional Office as
well as the Ministry of
Environment, Forest and
Climate Change, the date of
financial closure and final
approval of the project by the
concerned authorities,
commencing the land
development work and start of
production operation by the
project.

PP has not submitted six-monthly
compliance and agreed to comply
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10

The project authorities must
strictly adhere to the stipulations
made by the State Pollution
Control Board and the State
Government.

PP agreed to comply

11

The project proponent shall
abide by all the commitments
and recommendations made in
the EIA/EMP report and also
that during their presentation to
the Expert Appraisal Committee.

PP agreed to comply

12

No further expansion or
modifications in the plan shall
be carried out without prior
Environmental Clearance from
the competent authority.

PP agreed to comply

13

Concealing factual data or
submission of false/fabricated
data may result in revocation of
this environmental clearance and
attract  action  under  the
provisions of  Environment
(Protection) Act, 1986.

PP agreed to comply

14

The State Level Environment
Impact Assessment Authority,
Karnataka may revoke or
suspend the clearance, if
implementation of any of the
above conditions is  not
satisfactory.

PP agreed to comply

15

The SEIAA, Karnataka reserves
the right to stipulate additional
conditions if found necessary.
The Company in a time bound
manner shall implement these
conditions.

PP agreed to comply

16

The Regional Office of
MoEF&CC  shall monitor
compliance of the stipulated
conditions. The project
authorities should extend full
cooperation to the officer (s) of
the  Regional Office by
furnishing the requisite data /
information/monitoring reports.

PP agreed to comply

17

The above conditions shall be
enforced, inter-alia under the
provisions of the Water (Prevention
& Control of Pollution) Act, 1974,

PP agreed to comply
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XII.

the Air (Prevention & Control of
Pollution) Act, 1981, the
Environment  (Protection)  Act,
1986, Hazardous and Other Wastes
(Management and Transboundary
Movement) Rules, 2016 and the
Public Liability Insurance Act,
1991 along with their amendments
and Rules and any other orders
passed by the Hon'ble Supreme
Court of India / High Courts and
any other Court of Law relating to
the subject matter.

18 | Any appeal against this EC shall
lie with the National Green
Tribunal, if preferred, within a
period of 30 days as prescribed
under Section 16 of the National
Green Tribunal Act, 2010.

PP agreed to comply

19 | Copies of six  monthly
compliance on the conditions of
the Environmental Clearance
shall be submitted to SEIAA,
Karnataka.

PP informed that they were not aware
of the this EC condition and has not
submitted any  six  monthly
compliance to RO, MoEFCC, SEIAA
and KSPCB

Specific Conditions

1 [ The proponent to conduct
energy audit by an accredited
agency before operation of the
project in accordance with
Bureau of Energy Efficiency.

PP agreed to comply

2 | 15% of the parking space shall
be reserved for electric vehicles
with recharging facilities.

PP agreed to comply

3 | The proponent shall identify
suitable place (KIOSK) for
collection and storage of E-
Waste generated within the
premises and shall be disposed
of regularly only with the
KSPCB authorized E- Waste
recyclers.

PP agreed to comply

(Sri. Suhas H.S)
Scientific Officer Grade I,
SEIAA, Karnataka.
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Consent For Establishment (CFEs) K ar nataka State Pollution Control Board 47
— i Parisara Bhavana,No.49, Church f
T I el Street, Bengalur u-560001
h\/ 4 upto: Tele: 080-25589112/3, 25581383
Fax:080-25586321
Industry Colour: RED Industry Scale: LARGE email id: ho@kspch.gov.in
(Thisdocument contains 5 pages including annexure & excluding additional conditions)
Consent Order CTE-319285 PCB ID: 81055 Date. 27/07/2020
No.
To,
The Applicant

M\s. Bren Corporation Pvt.Ltd

Sy. No 39P, 36/1, Harlur
Village, Varthur Hobli,
Bangalore East Taluk,
Bangalore

Sir,

Sub:  Consent to Establish under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act, 1981-reg.,

Ref: 1. CFE application submitted by the industry/organization on 20/08/2019 at Regional Office

2. Inspection of the project site by Regional Officer Bangalore on 13/09/2019
Bommanaha
Mli

3.Proceedings of the CCM dated 06/07/2020 ,held on 01/07/2020

With reference to the above, Karnataka State Pollution Control Board hereby accords Consent for Establishment for
new Activity under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of
Pollution) Act, 1981 at the location indicated below subject to the following terms & conditions.

Location:

Name of the Applicant: M\s. Bren Corporation Pvt.Ltd

Address: Sy. No 39P, 36/1,, Sy. No 39P, 36/1, Harlur Village, Varthur Hobli, Bangalore E
Industrial Area: Not In LA, Harlur Village,

Taluk: BBMP- W- 150, District: Bangalore Urban

Conditions:

1. This consent for establishment is valid up to  26/07/2024 from the date of issue.

2. The applicant shall not undertake expansion/diversification without the prior consent of the Board.

3. The applicant shall obtain necessary license/clearance from other relevant statutory agencies as required under the
law.

4. Thisconsent is granted considering the following activities:

Sr Product Name Applied Qty/Month Unit
1  |Residential Apartment 60,363.89Sq mirs 60363.8900 MT2
I. WATER CONSUMPTION:
1. The source of water shall be from BWSSB and total water consumption shall be as below.
Particulars Water consumption(KLD)
Domestic Purpose 205.0
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Consent For Establishment (CFEs) K arnataka State Pollution Control Board
Parisara Bhavana,No0.49, Church

m Consent NO CTE'31 9285 Valld Str eet , Benga' ur u_560001
N\ /4 upto: 26/07/2024 Tele: 080-25589112/3, 25581383
Fax:080-25586321

Industry Colour: RED Industry Scale: LARGE email id: ho@kspcbh.gov.in

(Thisdocument contains 5 pages including annexure & excluding additional conditions)

II. WATER POLLUTION CONTROL:

1.The discharge from the premises of the applicant shall pass through the terminal manhole/manholes where from the
Board shall be free to collect samples in accordance with the provisions of the Act or Rules made there under.

2. The applicant shall treat the domestic wastewater from the factory in septic tank with soak pit. No overflow from the
soak pit is alowed. The septic tank and soak pit shall be designed as per 1S 2470 Part - | andPart- |1

3. The applicant shall treat the domestic wastewater in the Sewage Treatment Plant (STP) as per the proposal
submitted.It shall meet the standards specified in Annexure-1 & shall be used on land for gardening/greenbelt within the
factory premises.

4. The quantity of domestic waste water and trade effluent generated from the proposed industry shall not exceed the
permitted quantity as indicated below

Discharge of effluentsunder the Water Act:

Sl. No. Description Permitted Quantity of M ode/Place of disposal
dischargein KLD
1 Domestic Purpose 185.000 The wastewater will be
treated in STP of 190 KLD
capacity

5. Theapplicant shall treat the trade effluent in proposed ETP which consists of the following;
STP & ETP details

SINo ETP/STP ETP Code Category Name Capacity (Meter Units Remarks
NO Cubic)
1 STP1 BS- Bar Screen 0.00 1 0.6 m wide X
1.2-m long,

depth to suit
sewer gradient

2 STP1 COoL P-Collection Tank 65.00 1 PFT
Tank:4.65*4.65
*3.0m (0.5
free board)

3 STP1 EQU P-Equalization Tank 190.00 1 7.9%7.9*3.0 m
(0.5 free
board)

4 STP1 AER S-AERATION TANK 85.00 1 5.3*5.3*3.0 m
(0.5 free
board)

5 STP1 AER S-AERATION TANK 90.00 1 5.4*5.4*3.0 m
(0.5 free
board)

6 STP1 SHT S-SLUDGE HOLDING 20.00 1 2.58 x2.58
TANK x3.0 mtrs

6. The applicant shall ensure that the ETP will treat the effluent to the stipulated standards as indicated in Annexure-|
7. Theapplicant shall not discharge any effluent outside the industry premises.

8. The applicant shall provide separate flow meter for inflow & outflow of effluents through ETP and separate
energy meter and shall maintain alogbook for hourly record of meter reading for the verification of inspecting

officers
9. Theapplicant shall discharge the effluents only to the place mentioned in the Consent order.

I11. AIR POLLUTION CONTROL:
1. The Source of emission, Stack height & Air Pollution Control (APC) measures shall be as specified in
ANNEXURE-II.

2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack
sampling, electrical points and all other necessary arrangements including ladder as indicated in Annexure-I1.

3. The applicant shall upgrade/modify/replace the control equipment with prior permission of the Board.
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Consent For Establishment (CFEs) K arnataka State Pollution Control Board
Parisara Bhavana,No0.49, Church

Consent NO CTE'31 9285 Valld Str eetlBenga| ur u_560001

N\ /4 upto: 26/07/2024 Tele: 080-25589112/3, 25581383
Fax:080-25586321

Industry Colour: RED Industry Scale: LARGE email id: ho@kspcbh.gov.in

(Thisdocument contains 5 pages including annexure & excluding additional conditions)

IV. NOISE POLLUTION CONTROL:

1. Theapplicant shall ensure that the ambient noise levels within its premises shall not exceed the limitsi.e. 75 dB(A)
Leqg during day time and 70 dB(A) Leq during night time as specified in the Environment (Protection) Rules.

V.SOLID WASTE (OTHER THAN HAZARDOUSWASTE) DISPOSAL:

1. Theapplicant shall collect, treat and dispose off all solid waste generated from the process other than wastes covered
under the Hazardous and other Wastes (Management & Transboundry Movement) Rules 2016 in such manner so as
not to cause environmental pollution.

2. Thedetails of solid waste generated from the proposed plant and mode of disposal shall be as below.

Sr Solid Waste Name/Type Qty-Unit M ode of
Disposal
1 |Genera Garbage organic 13.8000 - M.T OTH
2 |Inorganic waste 9.0000- M.T OTH
3 |STP Sludge 0.7500 - M.T OTH

VI.HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)
RULES 2016:

1. The applicat shall apply and obtain authorization under Hazardous and Other Wastes (Management &
Transboundry Movement) Rules 2016, and comply with the provisions of the said Rules.

VII. GENERAL:

1. The applicant shall transport and store the raw materials in a manner so as not to cause any damage to environment,
life and property. The applicant shall be solely responsible for any damages to environment.

2. Theapplicant shall not commission the proposed plant for trial or regular production unless necessary Water & air
pollution control equipments are installed as specified in the Consent Order.

3. Theapplicant shall ensure that the treatment plant and control equipments are completed and commissioned
simultaneously along with construction of the factory and erection of machineries.

4. The applicant shall not change or ater (a) raw materials or manufacturing process, (b) change the products or product
mix (c) the quality, quantity or rate of discharge/femissions and (d) install/replace/alter the water or air pollution
control equipments without the prior approval of the Board.

5. Theapplicant shall immediately report to the Board of any accident or unforeseen act or event resulting in
release of discharge of effluents or emissions or solid wastes etc. in excess of the standards stipulated. And the
industry shall immediately take appropriate corrective and preventive actions under intimation to the Board.

6. TheBoard reservesthe right to review, impose additional condition or conditions, revoke, change or ater the
terms and conditions.

7. This CFE does not give any right to the Party/Project Authority/Industry to forego any other legal requirement, that is
necessary for setting/operation of the plant.

8. Theapplicant shall furnish pointwise compliance to the conditions given under this consent for establishment along
with the application for Consent to operate.

9. The applicant isliable to reinstate or restore, damaged or destroyed elements of environment at his cost, failing which,
the applicant/occupier as the case may be shall be liable to pay the entire cost of remediation or restoration in
advance an amount equal to the cost estimated by Competent Agency or Committee.
10. The applicant shall comply with all the Conditions and guidelines issued from time to time.
11. The applicant must create structure/facility for rain water harvesting and ground water recharge.

12. The applicant shall develop extensive green belt within the periphery of the plant.

13. This consent isissued without prejudice to Court Cases pending in any Hon’ble Court.

Please note that this is only consent for establishment issued to you to proceed with the formalities for establishment
of the industry and does not give any right to proceed with trial/regular production. For this purpose, separate
consents of the Board for discharge of liquid effluent and the emissions to the air shall have to be obtained by remitting
prescribed consent fee. The application for consent has to be made 45 days in advance of commissioning for trial
production of the plant.

The receipt of this |etter may please be acknowledged.
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Consent For Establishment (CFEs)

===———— Consent No. CTE-319285 Valid
“‘f;' upto: 26/07/2024

Industry Colour: RED Industry Scale: LARGE

Karnataka State Pollution Control Board
Parisara Bhavana,No0.49, Church
Street,Bengalur u-560001

Tele: 080-25589112/3, 25581383
Fax:080-25586321

email id: ho@kspch.gov.in

(Thisdocument contains 5 pages including annexure & excluding additional conditions)

5(

Consent Fee paid

: Rs. 75000

Note:

The Conditions Nil
Additional Conditions:

11(2).(6). 11I(2). IV(1). V(1). VI(1) & VII(4) these conditions are not applicable.

mentioned in the schedul e are not applicable.

The project authorities shall strictly comply with the conditions stipulated in Annexure | contains 08 pages.

The CFE is issued as per the recommendations of the Consent Committee Meeting held on 01.07.2020 & duly approved by

Member Secretary & Hon'ble Chairman.

Fuel Air pollution Date of which air
Contral pollution control
equipment to equipments shall
be be provided to
installed,in  achievethe
additionto  stipulated

chimney tolerance limits
height as per and chimney
col.(4) heights
conforming to
stipulated
heights.
DIE AEC Before

commissioning.

COPY TO:
1. The Environmental Officer, KSPCB, Regional Office, Bangalore Bommanahalli for information and to inspect
the
industry during your next visit to the area.
2. Master copy (Dispatch).
3. Office copy.
ANNEXURE-II
Chi  Chimne Capacity/ Minimum Constituentsto be Tolerance
m.N vy KVA chimney controlled in the limits
0. attached Rating  height to be emission mg/NM 3
to provided
above
ground
level
(in Mts)
1D.G. 500KVA 7 PM(mg/NM3),S02 0,0,0
Sets X 2nos (PPM),NOx(PPM)
Note:
AEC . Accoustic Enclosures
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Consent For Establishment (CFEs) Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church
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N\ /4 upto: 26/07/2024 Tele: 080-25589112/3, 25581383
Fax:080-25586321

Industry Colour: RED Industry Scale: LARGE email id: ho@kspch.gov.in

(Thisdocument contains 5 pages including annexure & excluding additional conditions)

LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.

1. Location of Portholes and approach platform:

Portholes shall be provided for all chimneys, stacks and other sources of emission. These shall serve as the
sampling points.The sampling point should be located at a distance equal to atleast eight times the stack or
duct diameters downstream and two diameters upstream from source of low disturbance such as a Bend,
Expansion, Construction Valve, Fitting or Visible Flame or rectangular stacks, the equivalent diameter can
be calculated from the following equation.

2 (Length x Width)
Equivalent Diameter =

(Length + Width)

2. Thediameter of the sampling port should not be less than 100mm dia’. Arrangements should be made so
that the porthole is closed firmly during the non sampling period.

3. Aneasily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission
from the portholes shall be provided. Arrangements for an Electric Outlet Point of 230 V 15 A with suitable
switch control and 3 Pin Point shall be provided at the Porthole location.

4. The ladder shall be provided with adequate safety features so as to approach the monitoring location with
€ase.

FOR AND ON BEHALF OF KARNATAKA
POLLUTION CONTROLBOARD

Signature/_flyjot\ Verified
Digitally signecg#

Date: 2020.07.2ff 16:34:05
+05:30 |
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Compliance Report for Environment Clearance pertaining to
M/s. Bren Corporation Pvt. Ltd., Residential Apartment
Project at Sy. No. 39P, 36/1 of Harlur Village, Varthur Hobli,

Bengaluru East Taluk, Bengaluru. No. SEIAA 64 CON 2019

During the date of inspection on 16.02.2023, the following are the
compliance to the EC conditions pertaining to the KSPCB related

[.  Air quality monitoring and preservation

A management plan shall be drawn up and
implemented to contain the current
exceedance if any in ambient air quality at the
site.

During inspection it was observed that,
Project  Authorities have  provided
barricades all around the project site and
regularly carrying out water sprinkling
arrangements to control the dust wherever
the vehicle movements are there.

The project proponent shall install system to
carryout Ambient Air Quality monitoring for
common / criterion parameters relevant to the
main pollutants released (e.g. PM | and PM, s)
covering upwind and downwind directions
during the construction period.

Not installed the Ambient Air Quality
monitoring station in the project premises
to carry out Ambient Air Quality. However
they have provided water sprinkling
arrangements to suppress the dust
generated during vehicle movement and at
construction activities.

Diesel power generating sets proposed as
source of backup power should be of enclosed
type and conform to rules made under the
Environment (Protection) Act. 1986. The
height of stack of DG sets should be equal to
the height needed for the combined capacity
of all proposed DG sets. Use of low sulphur
diesel. The location of the DG sets may be
decided with in consultation with State
Pollution Control Board.

DG sets required during the operation of
the Apartment has not yet installed by the
project proponent. The DG set required for
the construction phase has been installed to
operate whenever power failure. The same
has been provided acoustic enclosure with
chimney height.

10

The diesel generator sets to be used during
construction phase shall be low sulphur diesel
type and shall conform to standards
prescribed under Environmental (Protection)
Rules for air and noise emission standards.

During inspection it was observed that, DG
set installed for construction phase is
provided with adequate chimney height
with acoustic enclosures & they are using
low sulphur diesel.

11

The gaseous emissions from DG set shall be
dispersed through adequate stack height as
per CPCB standards. Acoustic enclosure shall
be provided to the DG sets to mitigate the
noise pollution. Low sulphur diesel shall be
used. The location of the DG set and exhaust
pipe height shall be as per the provisions of
the Central Pollution Control Board (CPCB)
norms.

The DG set installed during construction
phase has been installed provided with 3 m
chimney above the acoustic box with
acoustic enclosures & gaseous emissions is
being disposed through chimney to the
Atmosphere using low sulphur Diesel as
fuel.




II.  Noise monitoring and prevention

Ambient noise levels shall conform to
residential area both during day and night
as per Noise Pollution (Control and
Regulation) Rules, 2000. Incremental
pollution loads on the ambient air and
noise quality shall be closely monitored
during construction phase. Adequate
measures shall be made to reduce ambient
air and noise level during construction
phase, so as to conform to the stipulated
standards by CPCB / SPCB.

The Project Authorities have informed that,
they are doing construction activity during
day time only. They have taken adequate
measures to reduce the Ambient Air & to
reduce Noise levels. The Noise level
measurements are being carried out
regularly by the external agencies by the
project proponent & taking all measures to
reduce Noise levels during construction
phase.

Senior Enviro en?zil"&%ﬁcw

Bengaluru South
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Survey number 159 of Haralur village present site condition.
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& Government Of Karnataka
Office of The Assistant Commissioner, Bengaluru North Su
Bhavan, K.G.Road Bengaluru-560009
OFFICE--080-22100056 Email:-acnorthblr@gmail.com
No.LND(BE)CR/01 /2023-24 Dt-26-05-2023.
To
The Joint Committee,
State Environment Impact Assessment Authority,
Karnataka, Bengaluru.
Sir,
SUB- Submitting report to Hon'ble National Green Tribunal relating to land in
Sy No.159, situated at Haraluru Village Varthur Hobli Bangalore East
Taluk reg.
REF 1) Order No.O.A. No.228/2021, dt-18-01-2023 of the Hon'ble
National Green Tribunal.
2) Letter No.LND(V)CR/183/2014-15, dt-05-04-2023 of the Tahsildar
Bangalore East Taluk.

b-Division, Kandaya

ek

With reference to the above subject, | write to submit that One Sri
JaganKumar has submitted a complaint to the Hon'ble National Green Tribunal
stating that a multistoried Appartment Project has been started which is adjacent to
Sy No.159 situated at Haraluru Village Varthur Hobli Bangalore East Taluk, being
classified as Katte. And has also stated that the project has been approved by the
State Environment Impact Assessment Authority vide Preocceeding
No SEIAA/64/CON/2019  dt-09-07-2019 and by BBMP  vide Leter
No.BBMP/ADDL.AIR/JD/CETRAL/001/2019-20, dt-19-08-2020 the building Approval
has also been obtained. But the construction has been started without leaving the
Buffer Zone as per rules from the land classified as Katte. This matter has not been
considered by the State Environment Impact Assessment Authority nor the Building
Approval Authority. This is against the orders of the Apex Court issued in many
cases. to stop the illegal constructions going on in Buffer Zone related to the Katte
land in Sy No.159 and to carry out Survey work and to mark the illegal constructions
and demolish the same.

As per the letter cited in reference No.2 of the Hon'ble National Green Tribunal
to ascertain the genuineness of the complaint a joint committee has been apointed
including The Deputy Commissioner and other Officers to peruse and inspect the
area in question and to submit a detailed report herein. The Tahsildar Bengaluru
East Taluk has submitted report as below.
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Letter has been written to the The Assistant Director of Land Records fo
submit report along with sketch. Vide letter No.Bhu.Sa.Ni/Podi/Oth/570/2022-23, dt-
14-03-2023 of the Assistant Director of Land Records submitted the report along with
sketch. After verifying the sketch The land in Sy No.159 situated at Haraluru Village
Varthur Hobli Bangalore East Taluk has total extent of 2-06 A-Gs as per Akara Band,
and is Government Katte. The whole Sy No. has been granted in favour of Srl
H.Ramaiah Reddy S/O Hanuma Reddy vide Order No.74/68-69 dt-27-06-1968 of
The Special Deputy Commissioner For Inam Abolitions and Order
No.INA/CR/138/68-69 dt-31-03-1969 of the Tahsildar Bangalore South Taluk (as per
Form No.VIIl). And it has been described in the letter of The Assistant Director of
Land Records as per order No.ASLR/No.BSMDR/296/69-70 the land has been
made durasthi and brought as hiduvali land in the Survey records.

On verifying the order of the Special Deputy Commissioner for Inam
abolitions it has been noticed that the land in Sy No.159 situated at Haraluru Village
Varthur Hobli Bangalore East Taluk 2-00 Acres has been granted in favour of Sri
H.Ramaiah Reddy S/O HanumaReddy. And as per R.R. N0.489 it has been entered
as as per the order of the Special Deputy Commissioner for Inam abolitions the said
land has been made durasthi. And the name of Sri H.Ramaiah Reddy S/O
HanumaReddys name has been entered in the RTC from 1972-73 to 1999-2000
and from 2000-01 to 2010-11 afterwards name of E.Muralidhar S/O E.Subramanya
has been entered as per M.R.No.08/2010-11 measuring to an extent of 0-30 A-Gs
and remaining 1-09 A-Gs has been menitioned in the name of H.Ramaiah Reddy
S/O HanumaReddy.

Further as per the latest RTC of the land in Sy No.159 situated at
Haraluru Village total extent is 2-09 A-Gs out of this 1-09 A-Gs stands in the name of
H.Ramaiah Reddy S/O HanumaReddy and 0-30 A-Gs stands in the name of
E.Muralidhar S/O E.Subramanya. As per the order No. ALN(E)SR/3354/2004-05 dt-
29-12-2004 of the Special Deputy Commissioner land measuring to an extent of 1-
09 A-Gs has been converted for non agricultural purpose and it has been entered in
the RTC vide M.R.N0.40/2004-05 dt-15-03-2005. And as per the sketch a canal is
passing through to south of the above said land.

It is found after verification that survey number 159 having an extenf of 2-09 A-Gs
of Haraluru village is Sarkari Katte (Government Water body) which is shown as ‘B’
Kharab (Reserved land) in the present Akara band record. But the said land was
shown as granted by the then Inam Special Deputy Commissioner vide order
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No.74/1968-69 dt-27-06-1968 and order of the Tahsildar Bangalore South Taluk

No.INA/CR/138/1968-69 dated-31-03-1969.

Since the said land is Sarkari Katte (Government Water body) which is reserved
the land calling objections

land for the purpose, there was need for denotification of
granting. But such

from Public before the public reserved land was considered for
denotification has not been found to be done by the Government before granting of
the land. Hence granting of reserved lands without following denotification procedure
will not be valid under the Karnataka Land Revenue Act 1964.

At present there is no water body existing in the survey No.159 of Haraluru
Village. However the present wurvey record ‘Akaraband’ of survey No.159 is
showing 2-06 A-G of B Kharab (reserved land)

The above said report is being submitted for necessary action alongwith

enclosures.
Thanking You

Your's faithfully.

Assista%sioner.

Bengaluru North Subdivision,

W BeﬂQaBV
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ANNEXURE -9



N
Block :A (RESIDENTIAL APARTMENT BUILDING) AREA STATENENT (G5WP) VERSION N0 1.0.11
VERSION DATE: 01/11/2018
Deductions PROJECT DETAIL:
From Proposed | Add Carpet Authority: BBMP Plot Use: Residential
Gross Total . . FAR AreaIn Inward_No: BBMP/Add|.Dir/JD . SCALE: 1:300
= Plot SubUse: Apartment
Floor | ™S | BUA(Area | BuiltUp Deductions (Area in Sq.mt) mea | FAR | 102 | o | Aree CENTRALI0001/19-20 ublse: Ap
Name iu"tuP in Area (Sq.mt) | (Sq.mt) (Sqmt) (No.) ?r:her Application Type: General Land Use Zone: Residential (Main)
rea Sq.mt.) (Sq.mt.) a.mt T:nnement Proposal Type: Building Permission Plot/Sub Plot No.: 1198
Cutout StairCase | Lift :\‘/'lﬂ hine | Substructure | Ramp | Parking | Resi Stair Nature of Sanction: New City Survey No.: 36/1 & 39
T achine Location: Ring-IIl Khata No. (As per Khata Extract): 1198
Flf)r(:?ce 318.33 16.99 301.34 184.69 0.00 116.65 0.00 0.00 0.00 0.00 0.00 0.00 00 0.00 Building Line Specified as per ZR: NA Locality / Street of the property: HARALUR VILLAGE, VARTHUR HOBLY,
Seventeenth T BENGALURU EAST TALUK
Floor 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 Zone: Mahadevpura (C)
Sixteenth Ward: Ward - 150 (C)
Al 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 - —
loor Planning District: 318-Begur
E:ggf”th 2461.30 2679 | 243451 0.00 | 51.84 0.00 044 | 0.00 0.00 | 238223 0.00 | 238223 | 16 0.00 AREA DETAILS: SQMT.
Fourteenth AREA OF PLOT (Minimum) (A) 20132.94
Floor 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 NET AREA OF PLOT (A-Deductions) 20132.94
;lho'gfe”th 2461.30 2679 | 243451 000 | 5184 | 000 044 | 0.0 000 | 238223 | 000| 238223 | 16 0.00 Deduction fO;Br:‘;i?t;eAF:Li Area R
":I'lvovg:'fth 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 Total 1006.65
Eleventh BALANCE AREA OF PLOT | (A-Deductions) 19126.29
Floor 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 COVERAGE CHECK
Tenth 2461.30 2679 | 243451 000 | 5184 |  0.00 044 | 000| 000 | 238223| 000 | 238223 | 16 0.00 Permissible Coverage area (0.00 %) 9563.14
TOWARDS HOSA ROAD Floor Proposed Coverage Area (17.07 %) 3264.70
\D El'(’)‘(t)? 2461.30 26.79 | 243451 0.00 | 51.84 0.00 044 | 0.00 0.00 | 238223 | 000 | 238223 | 16 0.00 Achieved Net coverage area ( 17.07 %) 3264.70
TO WARDS HURLUR LAKE Eighth Balance coverage area left ( 32.93 % ) 6298.44
~ 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00
o Floor FAR CHECK
o) Seventh— | 5461.30 2679 | 243451 000 | 5184 | 000 044 | 0.00 000 | 238223 | 000| 238223 | 16 0.00 Permissible F.AR. as per zoning regulation 2015 (2.25 ) 43034.14
g',o?hr Additional F.A.R within Ring | and Il ( for amalgamated plot - ) 0.00
] . ” Fll())(or 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 Allowable TDR Area (60% of Perm.FAR ) 0.00
B UNDARY LINE TR F g Fifth Premium FAR for Plot within Impact Zone ( -) 0.00
9M WIDE EXIT 160.88 FREVRETRARENE (i s Floor 2461.30 26.79 2434 .51 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2382.23 0.00 2382.23 16 0.00 Total Perm. FAR area ( 2.25 ) 4303414
UTILITY _ 9M WIDE ENTRY SY.NO.36APBN . . . .. .. El"“”h 2461.30 2679 | 243451 000 | 5184 |  0.00 044 | 000| 000 | 238223| 000 | 238223 | 16 0.00 Residential FAR (99.00% ) 42584.19
IR S A . - A A " Tl?i(r)(; Proposed FAR Area 43013.98
+ + + + + + + + + + + + L] Y NO 39/ YL LS T T Y T T . " —_— — < ‘“}' 1 *',*,*%*,1,*, ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ . ’ Floor 2211.11 26.79 | 2184.32 0.00 | 51.84 0.00 0.44 0.00 0.00 | 2132.04 0.00 2132.04 14 0.00 Achieved Net FAR Area (2.25) 43013.98
+ + + + + + + + + v v : : .‘@.Z’f MR AT AN | B o . Second Balance FAR Area (0.00) 20.16
AR AN A S ¢ SNV LTOW, L ol v o L . 2535.73 57.27 | 2478.46 0.00 | 54.18 0.00 0.44 0.00 0.00 | 2423.84 0.00 2423.84 14 298.13
+ + + + + + + + + + b v v v v v v v v v AR | MRS | SRR ol F!oor BUILT UP AREA CHECK
L+ o+ o+ o+ o+ o+ o+ o+ ' LT *L*AI:\IDS‘CEM?E: LLLLYPPPPPI LY LY LS v v o v v v v 0 b S AN NN LN BN SN ON N SN DN NN LN EL N E N CNENON 2N NN 2NENEN S L. P W i 2203.79 2679 | 2177.00 000 | 5184 | 000 044 | 000 000 212472| 000| 212472| 14 0.00 Proposed BuiltUp Area 58206.90
+ + + + + + 4+ 4+ 4+ + o+ % AR [ 2> o » N i*v*v R [P Ground Substructure Area Add in BUA (Layout Lvi) 15.00
B + + + + + + + + ny : ~ N w ?o 2] T v v v R Floor 2576.81 26.79 | 2550.02 0.00 | 54.18 0.00 0.00 0.00 | 1710.27 785.57 0.00 785.57 00 785.57 Achieved BuiltUp Area 58221.89
+ + + + + + + + B - = o ~ © N TR o
L . [ PARK & OPEN SPACE -1+ < S SMFIRE DRIVEWAY'S 2 oo . . Basement | 1221204 23.88 | 12188.16 000 | 5418 |  0.00 0.00 | 64620 | 11086.98 |  0.00 | 400.71| 40071 | 00 0.00 Color Notes
S oS} T 8M FIRE DRIVEWAY CK LINE . 2.3 Floor
+ + 1319.65 SOM < 8M FIRE DRIVEWAY 16M SETBA A Total: 56516.02 553.57 | 5596245 |  184.69 | 991.98 | 116.65 748 | 646.29 | 12797.26 | 40817.39 | 400.71 | 41218.10 | 266 | 1083.70
+ + + ] ) B SEMEN l Li‘ Y";f' “_/ \ 0 a 4 \ ad Y » ’ v ) hd - . . . . . . . . . . . . . . . . O Number PLOT BOUNDARY _
+ 4+ : 1 vVvov of Same 1
+ e + - g 6'::9 )y . Blocks ABUTTING ROAD ]
Wlé + ‘ R e 3 %2 L '_i ( p . PROPOSED WORK (COVERAGE AREA) |
§ ’} — ; ~ b ) g VA e il o Total: 56516.02 553.57 | 55962.45 184.69 | 991.98 116.65 7.48 | 646.29 | 12797.26 | 40817.39 | 400.71 | 41218.10 266 1084 EXISTING (To be retained) ]
e o ) Qi EWS UNITS B [~ v = EXISTING (To be demolished) I
2 ) a R . ) :
Y[ ? - %}/f%ﬁ% GF+4UF-HT-14.67M = : ol VG AMENITEES - - - — UnitBUA Table for Block :A (RESIDENTIAL APARTMENT BUILDING) Siock USE/SUBUSE Detals
Ve v v v e v e e PROPOSED RESIDENTIAL PROPOSED RESIDENTIAL — v vt 0 1006.655QMTS - - - - \’d . ;
L TLTLTLTLTLTL LT BUILDING 1BF+GF-+17UF BUILDING 1BF+GF+17UF E s A Q S FLOOR Name UnitBUA Type | UnitBUA Area | Carpet Area | No. of Rooms | No. of Tenement Block N Block U Block SubU Block Struct Block Land Use
R BUILDING HT = 54.26M 7 BUILDING HT = 54.26M - / : ?%68 ‘s L WINGAFIRST | - 130,03 116.35 1 ock Name ock Use ock Sublse ock Struclure | category
ITLTLTLTLTLT g o ____/ 7 4 L %ﬁgs\#gkg A (CLUB HOUSE AND
/PR m vooor oy FLAT 125.88 112.69 11 EWS BLOCK Residential Apartment Highrise R
v v e v v v e | [ S FLOOR #02 )
ULt LU, = 4 P
LT GC/ g = 1 mgé\#??“ FLAT 129.39 116.25 1 A (RESIDENTIAL
LU ILTLTLTLT LT N /WIN D ; 4 A WING A FIRST APARTMENT Residential Apartment Highrise R
Z v v v e v [ 22 2 ELOOR #04 FLAT 120.70 108.22 11 BUILDING)
i LT, / /I/ > D% P YRGB FRST | FiaT 130.03 116.35 11 Required Parking(Table 7a)
v v v v v v ([@»] .® MY AVA// AL A . . . . . . . . . . . . . . . . . . .
v v v v vy PROPOSED BANQUET HALL 0 Y/ SR WING B FIRST
‘\7 STEN LTLTLTLTL T + INDOOR GAMES G+IF o5 8M FIRE DRIVEWAY ﬂ 8M FIRE DRIVEWAY YUY Y e L FLooRios | FLAT 125.89 112,69 11 Block oo | swuse | AR Units Car
/5 v PSR TR 4 BUIDING HT=11.92M A A g WINGBFIRST | ¢ 12939 116.25 1 Name . WPV | (sqmt) [Reqd. | Prop. | Reqd/Unit | Reqd. | Prop.
b v v v v v v 2 v w v v 2 » v v, v - . . . . . . . . . . . . . . . . . . . FlRST FLOOR FLOOR #03 ) ) A (CLUB
Q : S\ 2% 14
- ) v VWVWV‘VV‘VV‘VV v v v v v v v v v v v v v v v v v L v W b % W W v ¥ v__ v Vv el Wv‘l'vGWVVVVVVWVWVVVVVV;L%- W. : : : : : : : : : : : : : : : : : : : PLAN WlNGBFlRST HOUSEAND . .
N . 2 v 396 9 /‘ v v p N/ v v v hd hd v v L2 e e B S e .. ’A,:i 2 u; ‘ v - 4 b NT*LPNE w v v v v - v v v w - 2 v . . . . . . . . . . . . . . . . . . . FLOOR #04 FLAT 12070 10822 11 EWS BLOCK ReSIdentlal Apartment 0 - 50 2 ° 1 18
b S v v v v v v 2 v 0% L_bh% \ 2 v v v v v v v v v v v v - v 0 '4"’\}‘ n %) S 4 3 v ol ) BASEME v 2 v v v v v v v v v v v v v v L WlNG C FlRST )
: g v f v ; @ v (2 2 2 S T S vy oy vy |y & A i i Vidp v v v oo /4/ FLAT 130.03 116.35 1
[Z + % . 3 T WING CFRST FLAT 125.73 113.02 10 (?QESIDENTIAL
+ . 78.51 FLOOR #02 : : APARTMENT | Residential Apartment | 50 - 225 1 - 1 266
WING C FIRST
+ * . FLAT 120.70 108.22 1 BUILDING)
FLOOR #03
b + . v PROPOSED RESIDENTIAL| WING D FIRST Total : - - - - 284 354
4 + BUILDING 1BF+GF+17UF FLOOR #01 FLAT 125.88 112.69 1 .
v BUILDING HT = 54.26M Parking Check (Table 7b)
v WING D FIRST
of FLAT 125.73 113.02 10
+ FLOOR #02
. . [ PUBLIC AND SEMI & Reqd Achieved
2 +f v v ~ WING D FIRST Vehicle Type qa. chieve:
5 .. PUBLIC LAND USE = S Y NO 3 6 / 2 FLOOR#03 | TLAT 12070 | 10822 11 P N Area (Sant Area (Samt
- + v v o 3 0. rea (Sq.mt.) No. rea (Sq.mt.)
. v 300.00SQMTS y WING Car 284 3905.00 354 486750
M l-|- - + + v v BBMP/ADDL.DIR/JD CENTRAL/LP/0001/2019-20 37. The Owner / Association of the highrise building shall conduct two mock - trials in the building, one A SECOND FLAT 130.03 116.35 1 Visitors Car Parking 29 298 '75 0 0 06
v & before the onset of summer and another during the summer and assure complete safety in respect : :
Q ‘QvOtf\'BASEMVEJ‘jI / I?I P RI ’\ / A I E PRO P ER I ! This Plan Sanction is issued subject to the following conditions of fire hazards. l\:/\ll_lﬁgR #01 Total Car 313 4303.75 354 4867.50
| 7 - SRR’ > 1. Sanction is accorded for the Residential Apartment at Khata No. 1198, Sy No. 36/1 & 39, Haraluru 38. Payment of Ground Rent for construction carried out beyond the two years period of plan sanction A SECOND FLAT 125.88 112.69 1 TwoWheeler - 398.75 0 0.00
) P v v v v v , FIRE EXIT STAIRCASE Village, Ward No. 150, Bellanduru, Marathahalli Sub-division, Mahadevapura Zone, Bangalore shall be made to the corporation as per bye law no. 3.8 note(i) of Building Bye-law-2003. FLOOR #02 Other Parking - - - 8729.65
FIRE EXITSTAIRCASE / A v ‘ 66.0 ‘ a) Wing A, B, C & D Consisting of GF+17UF, 39. The Builder / Contractor / Professional responsible for supervision of work shall not materially and WING Total 4702.50 13597.15
v . v v v v A v . v , ‘ b) EWS wing Consisting of GF+4UF and structulrally deviate the cor?struction from the sanctioned lplar‘1, withouT prior approyal of the A SECOND FLAT 129.39 116.25 1 - : :
v o v v o . o o authority. They shall explain to the owner s about the risk involved in contravention of the FLOOR #03 FAR &Tenement Details
v v v v v “ v v v v ! v ¢) Clubhouse Consisting of GF+1UF Building with Common Basement Floor provisions of the Act, Rules, Bye-laws, Zoning Regulations, Standing Orders and Policy Orders of WING
(’3 v [v v v X v v v 2. Sanction is accorded for Residential Apartment only. The use of the building shall not be the BBMP. A SECOND FLAT 120.70 108.22 1 Deductions
v v v v v v v E EXIT STAIRCASE . ) )
l\ v v v 19.14 v v v 7 v deviated to any other use. 40. The Construction or reconstruction of building shall be commenced within a period of two (2) years FLOOR #04 From Proposed | Add
- v - v v v e v 9 3. Basement Floor , Ground Floor and Surface area reserved for car parking shall not be converted from date of issue of licence. Before the expiry of two years, the Owner / Developer shall give Carpet
v v v 26 v v v v v L X S . . i K R X WING Gross Gross Total . . FAR Area In
v 4 S . v v for any other purpose. intimation to BBMP (Sanctioning Authority) of the intention to start work in the form prescribed in B SECOND FLAT 130,03 116.35 11 No. of Built BUA(A Built Deductions (Area in Sg.mt.) Area FAR Total Tomt Area
v lv o < v v v v v v v ] 4. Development charges towards increasing the capacity of water supply, sanitary and power main Schedule VI. Further, the Owner / Developer shall give intimation on completion of the foundation ' ' Block Same Up A . (Area Up A S S FAR Area N other
o - v . B 6)0 . v v v v v - v . v . v v v - v - v . has to be paid to BWSSB and BESCOM if any. or footing of walls / columns of the foundation. Otherwise the plan sanction deemed cancelled. FLOOR #01 Bldg Sp rea in Sp rttaa ( q'mt') ( q'mt') (Sq_mt,) ( O') than
@ e L;J Y‘”{ o AR I O‘ A I IO | \l MAP SARJAPUR MAIN 5. Necessary ducts for running telephone cables, cubicles at ground level for postal services & space 41. The Applicant / Owner / Developer shall abide by the collection of solid waste and its segregation gv\l?oNE%OND FLAT 125.89 112,69 10 (Sq.mt) | Sqmt) (Sq.mt) , Tenement
. . E PROPOSED RESIDENTIAL Q v v v v v v v v v v]e R . ROAD for dumping garbage within the premises shall be provided. as per solid waste management bye-law 2016. FLOOR #02 ‘ ' Cutout StairCase Lift Lift . SubStructure | Ramp | Parking Resi. Stair
— LYY @) BUILDING 1BF+GF+17UF é@ N PR AN ST 6. The applicant shall construct temporary toilets for the use of construction workers and it should be 42.1f the interim order stayed in W.P.No. 6633/2020 (LB-BBMP), gets vacated, the applicant shall WING A Machine
e ——18.21 BUILDING HT = 54.26M QQ' . e v v v v e v e - . demolished after the construction. abide to the out come of the final order of the Hon'able High Court & also if the requisite fee is not B SECOND FLAT 129.39 116.25 1
o~ é) . v . v . v . v . v . v . v . v . v . v . v . v v/ 7. The applicant shall INSURE all workmen involved in the construction work against any accident / paid in full, the plan sanctioned will be cancelled which is sworn in the affidavit submitted to this SECOND FLOOR #03 ' ' I('|C(|)_lljSBE
A . v . v . v = v . v . v . v . v . v . v . v . v . v . untoward incidents arising during the time of construction. office. 14
@Q' v v v v 'TP v v v v v v v v v | | 8. The applicant shall not stock any building materials / debris on footpath or on roads or on drains. 43. The Applicant / Owners / Developers shall make necessary provision to charge electrical vehicles. FLOOR PLAN gWSNE%OND FLAT 12070 108.22 1 AND 1 2262.09 17.64 2244.45 15.56 11.70 34.08 69.73 0.00 317.48 1766.82 29.09 1795.90 36 390.46
L ) oL LT *GM)* PR AREA @ The debris shall be removed and transported to near by dumping yard. 44. The Applicant / Owner / Developer shall plant one tree for every 240 Sq.m of FAR area as part FLOOR #04 : : E\(VOSCK
v v v v v vy v v v v v v v v v 9. The applicant / builder is prohibited from selling the setback area / open spaces and the common thereof in case of Apartment / group housing / multi dwelling unit/development plan.
*6'.:} VAR vy v vy v v v vy facility areas, which shall be accessible to all the tenants and occupants. 45.1n case of any false information, misrepresentation of facts, or pending court cases, the plan gvg\lEGCOND FLAT 130.03 116.35 11 )
g . . . % 10. The applicant shall provide a space for locating the distribution transformers & associated sanction is deemed cancelled. FLOOR #01 ' ' A
- T s equipment as per K.E.R.C (Es& D) code leaving 3.00 mts. from the building within the premises. WING TPEASF'{%EL'?L 1| 56516.01 | 55357 | 55962.44 | 18469 | 991.98 | 116.65 7.48 | 646.29 | 12797.26 | 40817.39 | 400.71 | 4121810 | 266 | 1083.70
v v v o 11. The applicant shall provide a separate room preferably 4.50 x 3.65 m in the basement for Special Condition as per Labour Department of Government of Karnataka vide ADDENDUM C SECOND FLAT 195.73 113.02 10
v v v v T SJR VERITY installation of telecom equipment and also to make provisions for telecom services as per Bye-law (HosadaagiHoodike) Letter No. LD/95/LET/2013, dated: 01-04-2013 FLOOR #02 . . BU|LD|NG)
vy v v v v (8 9,: No- 25. . L i ) - ) WING Granfi 2 | 58778.10 571.21 | 58206.89 200.25 | 1003.68 150.73 77.21 | 646.29 | 13114.74 | 42584.21 | 429.80 | 43014.00 | 302.00 1474.16
I 4 - . v . v . - . v . v . v Y e} 12. The applicant shaIlI maintain durlng constructlon‘such barricading as considered necessar}/ to 1. Registration of Applicant / Builder / Owner / Contractor and the construction workers working in the C SECOND FLAT 120.70 108.22 1 Total:
v oy v v v v v v S-YIVIIPHONY <§( g prevent dust., debris & other materials endangering the safety of people / structures etc. in & construction site with the “Karnataka Building and Other Construction workers Welfare FLOOR #03
v v v v v v v v 0= around the site. Board”should be strictly adhered to . WING Block :A (CLUB HOUSE AND EWS BLOCK )
MRSV ¥ =< 13. The applicant shall plant at least two trees in th i - - , —_— -
L I I v = : pplicant shall plant at least two trees in the premises. 2. The Applicant / Builder / Owner / Contractor should submit the Registration of establishment and
LT LT LU o <D( % 14. Permission shall be obtained from forest department for cutting trees before the commencement list of construction workers engaged at the time of issue of Commencement Certificate. A copy of EL%EOCIS;’TOE FLAT 12588 11269 A Deductions
v v * 46 7V v 8 o of the work. the same shall also be submitted to the concerned local Engineer in order to inspect the
v - v v v - v v 12 v 2 <€ . . . . . . . . . . . WlNG From Proposed Add
O < 5 15. License and approved plans shall be posted in a conspicuous place of the licensed premises. The establishment and ensure the registration of establishment and workers working at construction D SECOND FLAT 12573 113.02 10 G Total EAR Area | Carpet
v v v v v v v v v v v v v v v vy v v vy 8 g:: building license and the copies of sanctioned plans with specifications shall be mounted on a site or work place. FLOOR #02 ' ' Gross f0ss 0d Deductions (Area in Sg.mt.) reain | Total Area
720NN A UYL L NORTH Tw frame and displayed and they shall be made available during inspections. 3. The Applicant / Builder / Owner / Contractor shall also inform the changes if any of the list of WING Floor Builtup _BUA(Area iu”t Up Area FAR FAR Area T,\Tmt other
N NN PR 16. If any owner / builder contravenes the provisions of Building Bye-laws and rules in force, the workers engaged by him. D SECOND FLAT 120.70 108.22 1 Name Area in Srea (Sq.mt) | (Sq.mt) (Sq.mt.) (No.) than
RE DRIVEWAY 'y ) & I eSS S e S v v v v v v Architect / Engineer / Supervisor will be informed by the Authority in the first instance, warned in 4. At any point of time No Applicant / Builder / Owner / Contractor shall engage a construction worker FLOOR #03 ' ‘ Sq.mt.) (Sa.mt.) i Tenement
8M FI 7 "]*6M SETB*AC"K ij SN UYL LUV /\/ the second instance and cancel the registration if the same is repeated for the third time. in his site or work place who is not registered with the “Karnataka Building and Other Construction WING Cutout StairCase Lift Lift ) Substructure | Parking Resi. Stair
VRSN N 8T NE. " "7 e v v v v v v e /\/ 17. Technical personnel, applicant or owner as the case may be shall strictly adhere to the duties and workers Welfare Board” ATYPICAL FLAT 130,03 116.35 1" Machine
T O ¢ Y y v . ¥ { b s* P:'HE:’E’C;W* » v . Y { Y $ Y o v . ¥ { Y Vi v . v . v . v . v . v . v . M . v . v . v . 4 responsibilities specified in Schedule - IV (Bye-law No. 3.6) under sub section V-8 (e) to (k). Note: FLOOR #01 ' ' Terrace 50.93 1.29 49.64 15.56 0.00 34.08 0.00 0.00 0.00 0.00 0.00 00 0.00
L =SS T WYYy 18. The building shall be constructed under the supervision of a registered structural engineer. 1. Accommodation shall be provided for setting up of schools for imparting education to the children WING Eloorrth
+ T . . ‘@' ST 2900K900T L T T T T T T T LT T T L LT 19. On completion of foundation or footings before erection of walls on the foundation and in the case of construction workers in the labour camps / construction sites. ATYPICAL ELAT 125,88 112.69 10 ou 349.87 315 | 346.72 000 | 234 0.00 029 | 000| 344.09 000 | 34400| 09 0.00
+ + + - 4' XTSI STy v vy vy v ) of columnar structure before erecting the columns “COMMENCEMENT CERTIFICATE” shall be 2. List of children of workers shall be furnished by the builder / contractor to the Labour Department FLOOR #02 ' ' EFLQO(;
+ + + PROPOSED 6( obtained. which is mandatory. WING Flolg)r 349.87 315 | 346.72 0.00 | 2.34 0.00 0.29 0.00 344.09 0.00 344.09 09 0.00
SITE o 20. Construction or reconstruction of the building should be completed before the expiry of five years 3. Employment of child labour in the construction activities strictly prohibited. A TYPICAL FLAT 129.39 116.25 1 Second
PARK & OPEN SPACE -2 <Z( from the date of .is§ue of license & within one month after its completion shall apply for permission 4. Obtaining NOC from the Labour Department before commencing the construction work is a must. FLOOR #03 ' ' Floor 349.87 3.15 346.72 0.00 2.34 0.00 0.29 0.00 344.09 0.00 344.09 09 0.00
69484SQM = to occu.py.the building. . ] o i 5. BBMP will not be responsible for any dispute that may arise in respect of property in question. WING First
T ¥ T T ¥ % 21.The building ShOl_JId not be occupied without obtaining "OCCUPANCY CERTIFICATE” from the 6. In case if the documents submitted in respect of property in question is found to be false or A TYPICAL FLAT 120.70 108.22 11 Floor 471.15 4.38 466.77 0.00 234 0.00 68.86 0.00 395.57 0.00 395.57 09 5148
A n + 8 competent authority. fabricated, the plan sanctioned stands cancelled automatically and legal action will be initiated. FLOOR #04 Ground
= 22. Drinking water supplied by BWSSB should not be used for the construction activity of the building. WING Floor 690.40 252 | 687.88 0.00 | 234 0.00 0.00 | 317.48 338.98 29.09 368.06 00 338.98
8 23.The appliclant shall ensure that the Rain Water Harvesting Structures are provided & maintaingd in Il NOC Details B TYPICAL FLAT 130.03 116.35 T Total 2262.09 17.64 | 224445 1556 | 11.70 34.08 69.73 | 317.48 1766.82 2909 1795.90 36 390.46
e x good repair for storage of water for non potable purposes or recharge of ground water at all times S No| Name of the Statutory Reforonce No & Date Conditions Imposed FLOOR #01 Total
< having a minimum total capacity mentioned in the Bye-law 32(a). o Department '
= . . . o -, eparmen WING Number
9 24.The bundm.g shalili bej de.5|gned and construct.ed adoptuﬁg the norms pre"scnbe.d in National Bu_||d|ng 1. Fire Force Department | KSFES/GBC(1)/116, — B TYPICAL FLAT 125.89 112.69 1 of Same 1
——4,—- Code and in the “Criteria for earthquake resistant design of structures” bearing No. IS 1893-2002 KSFES/NOC/101/2019, Dated. 05-07-2019 FLOOR #02
% published by the Bureau of Indian Standards making the building resistant to earthquake. 2 BESCOM CEE/BMASZ/SEEO)AEE2/F-116/19-20/26 7851, WING Elocks
b4 = 25. The applicant should provide solar water heaters as per table 17 of Bye-law No. 29 for the building. dated: 23-07-2020 B TYPICAL FLAT 129.39 116.25 1 : :
< E 26. Facilities for physically handicapped persons prescribed in schedule Xl (Bye laws - 31) of Building 3. KSPCB CTE-319285 PCB ID: 81055, dated: All the conditions FLOOR #03 Total: 2262.09 17.64 | 2244.45 15.56 | 11.70 34.08 69.73 | 31748 1766.82 29.09 1795.90 36 390
8 z w bye-laws 2003 shall be ensured. 27072020 impzssd i; ‘hse letter WING
5 T 2 - i ilet i isi 4 SEIAA SEIAA 64 CON 2019, Dated. 09-07-2019 issued by the Statutory
T <9 27. The applicant shall provide at least one common toilet in the ground floor for the use of the visitors : Body should be adhered B TYPICAL FLAT 120.70 108.22 1 . .
<I<I) N = L; / servants / drivers and security men and also entrance shall be approached through a ramp for o TYPICAL -4- 17 | FLOOR #04 UnitBUA Table for Block :A (CLUB HOUSE AND EWS BLOCK )
o £Q the Physically Handicapped persons together with the stepped entry. 5 Airport Authority of | BANG/SOUTH/B/040419/385831, Dated. 224
[ =0 India 28-05-2019 FLOOR PLAN WING
/\/ 28. Tlhe Occupancy Certificate will be C(.)nsidlered only a-fter ensuring that the provisions of conditions 3 S DOMCVIBGTONOS for e i C TYPICAL FLAT 130.03 116.35 1 FLOOR Name UnitBUA Type | UnitBUA Area | Carpet Area | No. of Rooms | No. of Tenement
vide SI. No. 23, 24, 25 & 26 are prow.ded in thle bU|Id.|ng. . . . 2019/20/13, Dated. 01-07-2019 FLOOR #01 FF #01 EWS UNIT 30.58 26.75 3
29.The applfcant shall ensure that nq mcon\'/e.r?lence is caused to the neighbours in the vicinity of 7. BWSSB 2x§/32%/123l5§a(2;/:\(13§(o?:§£00E(M)-II/TA(M)-III/ WING FF #02 EWS UNIT 30.22 26.26 3
construction and that the construction activities shall stop before 10.00 PM and shall not resume C TYPICAL FLAT 129.39 116.68 10 FF #03 EWS UNIT 3023 26,27 3
the work earlier than 7.00 AM to avoid hindrance during late hours and early morning hours. : .
o . > ) ) FLOOR #03
80. ?2;‘9’:2‘2 o“ag's’t‘:t:?df'";:*; ’Tga&msgze/sggg‘?et':éaki‘ﬂ'd;’l‘%sg52fg;i::g;gsffié’gokzgizzai:d lll. The Applicant has paid the fees vide NEFT / RTGS Transacntion No. 109925774735 dated: WING FIRST FLOOR EE zgg sz EE:; 28:2 2231 2 )
i ic wi u i ycli ing uni g. ity g —— . .
installed at site for its re-use / disposal (Applicable for Residential units of 50 and above and 5000 06 0_8 2020 for the foIIowmg; C TYPICAL FLAT 12070 10822 " PLAN FF #06 EWS UNIT 29.70 26.27 3
Sgm and above built up area for Commercial building). 1. Serutiny and !_lcence feefs (50% payment as per order of I\:/\lhﬁgR #04 : :
31. The structures with basement/s shall be designed for structural stability and safety to ensure for the Hon'ble High Court vide W.P.No 6633/2020 FF #07 EWS UNIT 2964 26.04 3
e . . . . o (LB-BMP) dated: 15-06-2020 : 26,23,242-00 CTYPICAL FLAT 125.89 112.69 1 FF #08 EWS UNIT 29.76 26.26 3
soil stabilization during the course of excavation for basement/s with safe design for retaining walls . . FLOOR #02 : -
and super structure for the safety of the structure as well as neighbouring property, public roads 2.Ground Rent (High Court Stay vide WP No. 6633/2020 FF #09 EWS UNIT 30.58 26.75 3
and footpaths, and besides ensuring safety of workman and general public by erecting safe (LB-BMP) dated: 15-06-2020 :0-00 WING SF#08 EWS UNIT 29.76 26.26 3
barricades. 3.Betterment Charges D TYPICAL FLAT 129.58 116.34 10 : :
32. Sufficient two wheeler parking shall be provided as per requirement. a) For Bf'l”ding 1,16,444-00 '\:/\Il-l(l-flgR #01 SF #01 EWS UNIT 30.58 2675 3
33. Traffic Management Plan shall be obtained from Traffic Management Consultant for all high rise b) For Site :00-00 D TYPICAL FLAT 125.88 112.69 11 SF #02 EWS UNIT 30.22 26.26 3
structures which shall be got approved from the Competent Authority if necessary. . 4.Security Deposit (Rs. 25/Sqm payment as per order of the FLOOR #02 : ‘ SECOND SF #03 EWS UNIT 30.23 26.27 3
34. The Owner / Association of highrise building shall obtain clearance certificate from Fire Forece Hon'ble High Court Stay vide WP No. 6633/2020 WING FLOOR PLAN SF #04 EWS UNIT 30.54 26.71 3 9
Department every Two years with due inspection by the department regarding working condition of (LB-BMP) dated: 15-06-2020 :14,55,547-00
Fire Safety Measures installed. The certificate should be produced to the Corporation and shall 5.Compound Wall Charges :2,20,000-00 ’ ’ SF #06 EWS UNIT 2970 26.27 3
get the renewal of the permission issued once in Two years. 6. Administrative Charges (1% Labour Cess) :93,101-00 I\:/\ll_lf\)lgR #03 . .
35. The Owner / Association of highrise building shall get the building inspected by empanelled 7. Lake Improvement Charges :00-00 D TYPICAL FLAT 120.70 108.22 11 SF #07 EWS UNIT 29.64 26.27 3
agencies of the Fire Forece Department to ensure that the equipments installed are in good and Total :45,08,334-00 : : SF #09 EWS UNIT 30.58 26.75 3
o o workable condition, and an affidavit to that effect shall be submitted to the Corporation and Fire Say Rs. 45,09,000-00 I\:/\ll_lf\)lgRA#'P:IRD TF & FF #01 | EWS UNIT 30.58 26.75 3
Force Department every year. LabourCess High Court Stay vide WP No. 663312020 (LB-BMP) FLOOR #01 FLAT 130.03 116.35 11 TF & FF #02 | EWS UNIT 30.22 26.26 3
36. The Owner / Association of highrise building shall obtain clearance certificate from the Electrical apbourCess High Lou ay vide 0. -
Inspectorate every Two years with due inspection by the Department regarding working condition dated: 15-06-2020 WING A THIRD FLAT 125.88 112.69 11 TF& FF#03 | EWS UNIT 80.23 26.27 3
of Electrical installation / Lifts etc., The certificate should be produced to the BBMP and shall get FLOOR #02 TYPICAL - 3& TF & FF#04 | EWS UNIT 30.54 26.71 3
L4 the renewal of the permission issued that once in Two years. WING A THIRD FLAT 129.39 116.25 1 TF & FF #05 | EWS UNIT 30.56 26.75 3 18
S Y NO 7 7 mgi\#ﬁﬁm . . +FLOOR PLAN TF & FF#06 | EWS UNIT 29.70 26.27 3
S I I E P I A N ¢ ¢ FLOOR#04 | TEAT 120.70 108.22 11 TF & FF #07 | EWS UNIT 2964 26.27 3
‘ ; I I S ) WING B THIRD TF & FF #08 | EWS UNIT 29.76 26.26 3
PRI A E PROPER FLOOR #01 FLAT 13003 11635 " TF & FF #09 | EWS UNIT 30.58 26.75 3
WING B THIRD Total: - - 1087.19 952,91 108 36
'\:All-lﬁgRB#_PﬁlRD FLAT 125.89 112.69 1 OWNER / GPA HOLDER'S
SIGNATURE
THIRD FLOOR | FLOOR #03 FLAT 129.39 11625 " 14
PLAN WING B THIRD | -, 12070 108.22 p OWNER’S ADDRESS WITH ID
I\:/\ll_lf\)lg%#‘l('ﬁlRD : : NUMBER & CONTACT NUMBER :
FLOOR #01 FLAT 130.03 116.35 11 NIRMALA & OTHERS OWNER M/S BREN CORPRATION PVT LTD
WING C THIRD Rep By BOOPESH REDDY #61, 3RD FLOOR, 8TH A BLOCK,
FLoOR#02 | FHAT 129.39 116.68 10 KORAMANGALA, BENGALURU
'\:/\Il_lglgRC#BglRD FLAT 120.70 108.22 1
'!\CSSRD#BTIRD FLAT 125.88 112.69 1
WING D THIRD
LR sl i 1% “ ARCHITECT/ENGINEER
FLooR#03 | FAT 120.70 108.22 " /SUPERVISOR 'S SIGNATURE
Total: . j 33619.88 30151.23 2863 266 . . Shashidhara. N. R V.S.Associates, #4, R.R Mansion, 3rd Floor, 6th
The plans are approved in accordance with the acceptance for /202q CT0SS. Ashoknagar, B.H Road. Tumkur BCC/BL-3.2.3/E-1085/92-93
approval by the Commissionerondate: __ videlp numBRA
Ba|c0ny Calculations Table BBMP /ADDL.DIR/JDCENTRAL/0001/19—20 subject to terms and b
conditions laid down along with this building plan approval. h
FLOOR SIZE AREA TOTAL AREA Validity of this approval is two years from the date of issue.
TYPICAL - 4- 17 FLOOR PROJECT TITLE :
PLAN 1:22X300X2X14 10248 18060 RESIDENTIAL DEVLOPMENT PLAN FOR APPARTMENT BUILDING 1. at
1.36 X4.18 X1 X 14 78.12 Khata No. 1198, Sy No. 36/1 & 39, Haraluru Village, Ward No. 150,
THIRD FLOOR PLAN 1.22X3.00X2 X 1 7.32 7.32 Bellanduru, Marathahalli Sub-division, Mahadevapura Zone, Bangalore
Total - - 187.92
DRAWING TITLE : SITE PLAN
NORTH
SHEETNO: 1

serDefinedMetric (2000.00 x 910.00MM) This is a system generated drawing as per the soft copy submitted by the Architect/ License Engineer
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ANNEXURE - 10



Project site of M/s. Bren :
Corporation Pvt Ltd,
Haralur Village ~-.
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